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INTRODUCTION 

1, Chainnran d thc Publlc Accounts Ccnnmitke, honng bcea 
authorisad b the Committee to submit the Rcpat on their behalf, 
prcxeat this i ifth Report on thc Delhi Woad Transport Authority. 

2. Thc Accounts 05 thc D.R.T.A. for the year 1954-55 and A d t  

"'P" thereon were laid on thc Tablc of thc House on thc 15th May, 
19 7. The Committee examined thcsc Accounts md the Audit Rcport 
at thctr sittingti held on the 6th and 7th September, 1957. 

3. This Rcport deals at sotnc length with thc questions of opera- 
tional &cicncy, Stora.  Workshop management and labour problems. 
Dcspitr thc rtc.~mmcndations madc by this Committee from timc to 
time the storz-x talnncer hatr tcrt~xitwd unrecont ild for the last five 
ycara. When thr Committm cnamlned thc Ministry's rcprc,wntatiw\ in 
.Scptemhcr. 1957 they had directed that the stores bulances must be 
reconciled within three months. Though ncarly six months have passed, 
no information has been received by the Committee about the progress 
made in this direction. Thc mnrtncr in which r~commendariom aj ;his 
Commirrcc how bcrn rirrendcd to by the Authority nnd thc Ministn. 
hnvc conrpctkd the Cammitrcr to draw the rpecial artention of the 
Parlicrmmr rrr this wry iwrporrtxr~t qrrcsrion. 

4. Thc 20th Report of [hi\ ('ornmittec relatmg to thc D.R.T.A. uiu 
publ~shcd in .kptcmhcr. 1956. Government werc ablc to submit their 
btat~mcnts on the action propwed to he: tahcn by them on these rccom- 
mendations after n l a p  of nearly two y a r s  in two instalmcnts in 
February and hinrch. 1958 ( Appcndix 1'11 ) .  The late submission d 
thew statements, when the Committee were in the closing stages of their 
work. has prcventad their consideration by the Committee. They, 
thrrcforc. tcsrnpz thcir rornrnrrrtc on thc mcrits ot othrt7ri.w o f  thr 
vorinrts isrrtrs miwd thcrrin. 

Thc D.R.T.A. has now been t r a n s f e d  to thc control of the newly- 
f u n n d  Dehj Municipal Corpration. Thr Cnmmirree trust that this 
trarasjtr will nor in any way nflect rhc impltmenration by the authoriries 
c-nrrcerned in the new SCI-up 01 rhc rrcomrnmdations mode bv the 
Comrnirtcr so fur. 

5 .  It has been found in one d thc notcs furnished to the Committee 
pursuant to action taken on the rtcammcndations madc in the 20th 
Report showing details of trips schcdulcd, missad atc., that the $ taw 
rnents cndorscd thereto a d a d  modifications and that then were &- 
cmpancics which bad yet to bc reconciled. The Committee do mt 
opprociote why the Mtnislry should haw f0fwoniEd such infonnath 
&u/ the accuracy of which ;hey thrmschvs werc in doirbr. 



The Cornmine mad hardly empharizs that it is rssemial for t k  
Ministn'es to furnish to the Cmmittce, compkte and c m c t  informa- 
rion duly wtttd by Audit as orhcrwi~  the Committee would k handi- 
capped in coming to correct conclusions. The Committee would like 
tltr Ministries to exercise speciul care whjla f m a r d i n ~  notes to them. 

6. A novcl practice was followed bj  the D.R.T.A. when the copy of 
the Accounts for thc ycar 1954-53 and Audit Report thcrcon wsra laid 
on ;he '1'al)lr o f  thr I I r w s c . .  Tlrr 11.12.T..-1. also prirrtrd along with 
these accounts their own obsc~rvation~ on the Audit Report. This is 
highlv objrctioriablc und contrary to all conventicms. E.rp1unution.v crrrd 
ob.wn*atic~ns on the Audit Reports by the Execrrtivt- should ahvnys be 
.rubmitted to rhc Public Accounts Committee in the first Insrancc. The 
Ministry's explanation was that this lapsc. was due to oversight asid 
incxpericncc of the officer who dealt with this matter. 11 is hoped that 
in furure this pmcricc will not recur. The Committee .suggest that a 
senior officer in each Ministrv should be assigned the task of dealing 
with t h ~  pr~senmtir)n 1 0  Purliamcnt of such Accounrs, Reports and 
other papers in pursuance of the provisions contoineci in rhr Act p t ~ w d  
by Parliament. 

7. A statement showing the summary of the principal reoommenda- 
tiom af the Committee is appended to the Report ( Appendix VIII ) . 

8. The Committee placc. on record their appreciation of the 
asdistance rendered to them in thcir examination of these Accounts by 
the Comptrolkr and Auditor General of I d a .  

NEW D E ~ I ;  
The 5th April, 1958. 

T. N. SINGH, 
Chiairman, 

Public Accounlj Committee. 



FINANCIAL REVIEW ON THE ACCOUNTS FOR THE Y W  
1954-55 

In the bar under review, income fmm passongcr traffic was 
Rs. 90.3 as oanpuod to Rs. 80.79 lakhs in the prradio ysu. 
The total bus miles operated durin the ear increased by 3, ! 7,820 
from the previous ycsr ((13.97.70!). lYhe traffic income p s  bas 
mile this year was RI; 1-0-6 i t \  compared t o  0-15-5 pcr bus mile in , 
tbe year 1953-54. 

Tbe number of passengers carrid during the y a r  (4,6432,812) 
showed an incraw of about 15 per cent. over the preceding yaar 
( 4,03,21,300). The miscellaneous inmnc, however, registered a 
dtcreax of Rs. 0.40 lakhs as compared to the previous year whicb 
was mainly due to lesser rcctipts on itccount of sales o f  scrap and 
condemned vehicles. 

2. The cxpenditurc under operationul account during 
the year 1954-55 amounted to Rs. 50,35,848 against 
Rs. 55,63,683 .in the year 1953-54. The operation charges 
per bus mile worked out to Rs. 0-10-8 for the year ay com- 
was due to increased expenditure under stores owing to 
additional repairs and replacements made to certain buses. 
The gross profit transferred to profit and loss account was 
Rs. 31.94.996 a\ compared to Rs. 25,14,853 in 1953-54. 

3. The other charges booked undcr Profit and Loss 
Account for the year 1954-55 amounted to Rs. 31,95,677 
as compared to Rs. 26,103 15 in 1953-54. The increase , 

ance in the pay. /' 



Tbc Cammirtct notc that although thcrc W bacll aa inentatf: b 
rhc traffic income pis bun mile. tht has bbta offset by an 
in the ~ x p u h t ~ r e  per h s  mile b emctiy the samc amount whlch 
worked out in both cast(, to Us 1 4 -6 per bus milt. 

4.  In the u~ur'he of evidcncc explainmg thc step taken by tbe 
D.R.T.A to prcvcnt the loakngc of rcvcnuc in the form of mira 
priatwn of inumle by the Hus Conducton by the non-issue uf z 
to paiscngern or tickcllcs(i travcl, thc rcptescntative of the Ministry 
stated thet the D.R.T.A had recently increased the numbtr of Impsc- 
tm from 1 24 t o  160 and wcrc a1.w taking strong disciplinary actioa 
aa won az any report of mi(iappropriirthn on the part d a bulr- 
canductor w m  rcceived 

5 .  I n  the opinion of rhr Crmrnirrcr o public urtd~rraking like the 
D.R.T.A.  should endenvow to mainrain greater eficiency k w r  
costs and  tot the oppmitr. They would, therefore, impress upon the 
wrhoriric.~ fhc desirability of rflccting improvements in this regard so 
that the optrational charges are kept ro the minimum kvcl cornpatiblc 
wlrh rhc cficfcnr running of the services. 

6 .  The Committoe have no doubt that the ab~asurcs taken have 
not fiuccecdcd and thcrc still exists much scope for lugging this 
lab e. Thc Commirrec, rhcreforc, suggcsr rhar rhe D. .T.A. stroJd B Ig 
launc an all-out drive to stop the practice of tickrrless rravelling by 
the public bv rrswting to surprise checks ard prosraring the offendon. 



7. According to the Aubt Report, physical verification of s tow 
wducted in March and April. 1953 revded excesses and shorta cs 
to the t u x  of Rs. 1,95,782 and Rs. 1,39,235 rcspctivdy. 1Bhe 
Committee wcrc di5ttes.d to note that though thc discrcpancicq wen 
noticad more than 5 years ago, thc investigation was stated to be still 
incompkte. The difficulties in thc way of investigation have been 
largely mcrealied by thc lapse of timc. In a note explaining the 
reasons for the delay and dw thc result of physical verification of 
stores with rderience to the ledger balances, the mount and nature 
of discrepancics noticed us a result of stock verification and the way 
in which these were proposed to bc reconciled, called for by the Com- 
mittee (Appendix I ) .  the Ministry have stated that Government were 
not satisfied with thc following explanations given by the General 
Manager. D.T.S. for thc delay in rcconcijiation of the discrepancics: 

( i )  Change over from petrol driven vehicles to the large d i d  
driven flcct and such increase in the fleet from 247 on 
3 1st March, 1953 to 400 by November, 1955 and to 
488 by November, 1957 resulting in tremendous 
increase in thc nuniher of itcms of stores handled by 
the Stores Department. 

(ii) The discrepancies covered the period of five years since 
1948-49. Due to lapse of time and seemingly 
intractable nature of some of the cases of discrepan- 
cies, considerable time and labour had to be cxpcndad 
on such itcms. 

( i i i )  A grcat deal of labour and work was involved in putting 
the Stores Department on a proper footing. 

The Ministry have further stated that thc reconciliation w r k  has 
almast been ccmpletcd now and the General Manager propod to 
finalbe this in conrultation with Audit. 

8. According to the subsaquent note 
it appears that the store balances are 
o ~ p p g t o t h c p b c a r d s n o ( b & g a v  
dddd that even if thc jobcards 
thc items in qutstioa could bc traced back to tbc 
e d y  c o n m  what the Comm 
the past, namely, that the 
for long prriods tiU a stage is reached when 

the loses without fnvestigarion. It is 
t h h s  lcod to ineBidcncy as well as loss of 



9. As w r d s  the phyucai vedkaiion af stonc~, it hm boea stobd 
lhrt a c a s a  and sbortagcs to tbe errrnt of Us. 1,93,782 md 
Ilr. 1.39.235 rarpaczivdy wcrc d i s c l o v d  Hioweven, as r result of 
r further cbeck, dhpsoei#E warth Rs. 1,84,186 are &a&d to haw 
haen raconcilod After this mamciliation, them would still be 
excesses and defictu of the valw of Rs. 11,896 and Rs. 10,597 res- 
pcctiveiy. The Committee am, hawever, inform& by the Director of 
Commcrcid Audit that the rccanciliottioa stated to have been dozrc in 
r a p t  of stores worth RI 1,84,186 has not hccn propcrly done and 
wed instancm havc bEcln noticod in audit in wbich adjustment of 
vbortagcs and cxcmscs have been cam& out against dissimilar item 
and thc General Manager. D.T.S., has accordingty hcen asked to re* 
the figura rcprding the adju5tments of discrepancies, and balances 
ldt ovcr unrcconcilsd 

10. The fact5 mentioned above arc a sad commentary on the 
maintenance of storm accounts by the D.R.T.A. The Commlrtw 
strongly drprccorr rhe romplacenry shown by rht D.R.T.A. authori- 
rim in the mutrrr of accounring of stores amounring to fakhs of r u m .  
The Cornmittre ugrcc wirh r h ~  Mittisfry rhar rhe explanation given by 
rhe ljrttcral Munrtgcr is  tdrogerher unocceprable und rrusr rhar thf 
Mininrs wrwkd rah c uppmprinrr meawres immcdiarely lo srl matters 
right. 

PARA. 3. 01. AL~I)II  KEYORI P A K ~  ~~---HOLI)ING UP o t  BUSLS AND 
DHLAY IN THE EfECUflON OE THE JORS IN THE CENTRAL WORK- 
WOPS t:OR WANT C)E SPARt PARTS.  

I 1 .  'Ihc strcngrh of thc cffcc~ive fleet of bu\c \s ith the D.R.T.A. 
at the trcgirrning and the end of  the year 1954-55 wat as under:-- 

udit Report that althou h the strength 
on the 3 1st March, 19 f 5 ,  the ayc~zlp;e 

d varied fmm 1 89 to 2 10 and the average 
out 10 199 buses per day. Furtkr, as 

Id up in the Central WorLsh fot 
varying fmm one to bur monX for 

stores. As many as 84 buses w ~ c  
thc Central Workshop on 30th June, 



1955 m1ting in tha lcss of tovcnuc d Rs. lOJW approximatidy par 
day. No tf&x:tive uepr have betn ukan by the Authority to p m w  
dwr span: parts and other storm. 

The repfcseatative of thc Ministry admitted in the mum of 
cvidcncc that the standard of maintenance was not us gaod as it should 
have been. He stated that the p m n t  position was due to the fact 
that spare parts of certain types of buses which wcm not k ing  used 
in my other part of thc country werc not uvuilublc--u sbitcnlcnt uhich 
only confinxis the earlier criticism ma& by thc Public Accounts Com- 
mi* regarding the choice of vehicles purchased from timc to time- 
and also that the workshop was still in the process of conlpletian and 
not fully quipped. n t e  repremntstivc, however, a x p d  the h o p  
that there would he no difficulty regarding the avlz~labilit of spare 

already hccn spent on the building of workshops etc. 
z pmts rrftcr three months. Hc also statad that Rs. 12 Pkhs had 

12. At thc instance of the Conunittea thc Ministry of Transport 
have given the dctails regarding missed trips (Appendix 11). Fronl u 
statement showing the "sick" vahiclcs dur~ng the year 1956-57 called 
for by the C'ornmittce, they note that the pcrcentu c of "sick" vehicles f laripe bctueen IX.CM to 24.25 during the year. n other words, out 
of a total flwt of $00 buses. as many a\ 72 t o  97 buses huvc bcen 
on the \ich lkt and the position has not shown m y  improvement. In 
mother Note regarding the availability of sparc pnrts (Appendix I I I )  
the Ministry have stated that 'there has been no intelligent planning 
to maintain an adeyuatc rescrve of sparc parts in ant~cipation and 
there has been lack of clppreciution of the importance of arrangin the 
procurement of spare parts at the time of placing the ordcr*. !tcps 
are being taken to remedy the position, the main steps being action 
taken to procure for the D.R.T.A. release of foreign exchange to the 
extent of RF. 1.26 lakhs and a licence to import spare pnrts of this 
value. Yet another statement showing the nunibcr of trips missed in 
a month called for by the Committee prescnts a more dismal picture 
of the working of the D.R.T.A. According to this statcmcnt, while 
the average number of trips scheduled daily in one month e.g. June. 
1957 was 3,619 the average nunlher of trips opttutcd daily was 3,316. 

The Committee are assured by the Ministry that in future, avail- 
ability of spare parts would be ensured by placing bulk indents ncC 
the time of ordering of new chassis; presently they have issued iastduc- 
tions to the Authority to follow a scientific method in stclckinrg and 
supplementing spare parts. In placing orders for spare panci, care 
should be taken to see that necessary balance i4 marnta;nrcd hetween 
the fast-moving and slow-moving spare parts. 

Turning to the provision of adquare for servic- 
ing, repairs and maintenance of the ficct, 
observe that the Committee of 1955-56 
that the Workshop was then in full  ~>o~c;e+ion of all the \pare pahs 



13. Thts malady of nusing trips and thc detEatian of large number 
uf b w a  in thc "sick lincs" has has bctnttributbd to the aoa-availability 
of spare part\ in rcspcct of v&clcs of a cltrtain make which art no 
longcr in use now-n-ciayr. The Comnlittcc dtsued to kaaw the st- 
taken to remcxly the sltuatlon. la cvidcslce, tbcy werc infonncd b 
Lhc Sccrcrwy, M~nistry of Transport that two reprmmutiva of A d 
Leylandv werc at that timc visiting the Workshops and it was expected 
that this firnl would be ablc to supply tbe necessary spare parts and 
if found noccaary, they would place orders direct or through the 
D.G.S. & D. and try to get the spare parts as far as they could. 

14. The C'ommitret- r rur~ that with the old model of bum taken 
ofl rhc road on complcring thrir n o r m 1  life and with the new techniqur 
of stocking $pure purrs for the new models since introduced, rhe pn- 
ccrrragc of "sick" vehicles ~ ~ o u l l  go down considerabh and the mari- 
mum number of the whicks ~ ~ 1 ' 1 1  be put on the road. 

15. While on the subject of "sick" vehiclea and missing trips, the 
C'ornn~~ttcc would like to rcfer thc psition of stand-by vthicks. Th: 
Committee wcrt infornled that owrng to the large number of "sick" 
buses with tbc D.R.T.A., i t  had not k n  possible for the Authority to 
k # p  some buses specifically as stand-by. Ln case of a special pressure 
an a p~rticular point on any of the mutes, the practice so far has 
bcm to find busa by curtailing services on other r o ~ k ~  or raquisi- 
timing buses lying in thc Workshaps for minor 
nfon of the Committee this mmgtmcmt is not sa Zairs. actmy. Thry  Ti- feel 
r h  rhtre should always k stand by buses available for such cvcn!rro(i- 
ries which should not be met by curtding any scheduled svwke for 
tk time Wng to tht detrimni of the public tr0ytUing by that n o w .  



WORKSHOP 

REPORT OF THE I.L.O. EXPERT 
16. The Gwement had obtained thc scrvicas of an International 

Labour Organisation Productivity Expert to advisa on the improve- 
ment in the D.T.S. workshops. The Committee in their Twantieth 
Report had called for the Rcport submitted by this Expert as also 
the action taken thercon by the D.R.T.A. In a Notc furnishad to thc 
Committct at their instance the Ministry hiid stated that the 1.L.O. 
Ex rt did not submit any report at the end of his nssignnlcnt in the D..F"s. Tb c India Office of thc I.L.O. with whom they took up the 
m a w  have stated that the full Technical Report of the Expert would 
not be available for a long time. That office had in the meantime 
pmpossd to send a brief report. It was add& that the I.L.O. Expert 
generally concentrated on imparting training to the p m n n c l  ot 
Workshop and Stores Department so us to implcmcnt rncthods of 
increasing efficiency and output. I t  was not possible to evalunte in 
monetary terms the effects of certain improvements introduced at the 
suggestion of that Expert as there was no proper Cost Accounting sys- 
tem in tho D.R.T.A. The Ministry have, however, stated that in order 
to increase the productivity of the Central Workshop, they have decid- 
ad to establish an Industrial Engineering hpartment. 

17. The Committee of 1955-56 deferred their comments till t b ~  
I.L.O. Expen's Report was available. As the Repon of the E x p  
has been delayed, the Committee would like to offer their su tsbong 
in the matter of employee training. The v a l u ~  of a well- 9 eslgncd 
employee training proRrammP has long been recognised. Semi-train- 
ed workers and those who depend on the trial-and-error method slow 
up production and increase accidents, spoilage, and costs. It is, therc- 
fore, essential that workers rhoirld be taught not only what to do but 
bow, when and why to do it. Such knowledae will create ' - ---- .- 
in them skill and confidence and with proper and comcfentbus 
application wil l make them eminently fit for the important tasks and 
re~ponribilities assigned to them. The present slage of working of 
the D.T.S., the condition of its vehicles and the eljriciency of its work- 
shop indicate beyond doubt that there is much leeway to be made in 
this direction. They, therefore, consider that new and more eflec- 
tive training techniques, job breakdowns, in processing 
m t t M  shouM be introduced in the workshops the school run 
by the D.T.S. New employees should be 
~ w k r b p s .  Old employees should be 
refresher cowsts. 



MISCELLANEOUS 

18. Tk D.R.T.A. w n b  cmtly plant and macluneq, busccrp, trods, 
spare pans and several types of storm. The value of them arwts uo 
per Balance Sheet for the yeer 1954-55 mounts to Rs. 1,58,57,646. 
As the value of thcse a.ssct.ri is considerable, Audit prcpwd that them 
~s~i~ts ~~hould be effectively insured against lossres through Arc, theft, 
pilferage etc. In this connectnm the Cammittbe are informed that the 
motor vehicle! and Mher as\cts of the k l h i  Road Tramport Autbority 
are not insured at pmsent. This policy has been in force since the r r i d  when the Rclhi Transport Service was operated dcpartrneatally 

y the Central Government. The Government did not insure any 
Dclhi Transport Servicc property. because as a general rule Govern- 
ment carry their own inwrance and do not mure their property 

19. Thc tlrotor vehicieb of the Delh~ Road Transport Authority 
havc boen cxemptrd by the Central Government from the operation 
of the provisions of C'haptcr VlII of the Motor Vehicles Act, 1939, 
relating to compulsory insurance of motor vehicle$ against third party 
risks. This exemption was, however, granted, after the Delhi Trans- 
port Authority had set up an insurance fund for meeting any liability 
arisin out of thc usc of its vehicles which it may incur to third parties.   hi sf und is govcrnd by tht Dclhi Road Transport Authority (Motor 
Vehicles Insurance) Fund Rules, 1950, which have been framed by 
the Central Government. Tbe balance available in the fund at tbe 
end of June 1957 was stated to be Rs. 4 lakhs. 

7hc questiori af withdrawing the above mentioned exemption in 
so far as thc jurisdiction etc. of the Claims Tribunals to be appointed 
by the State Government under the amended provisions of chapter VIIX 
of the Motor Vehicics Act is conccmcd, is stated to be under considera- 
tion af the Central Government. 

The question regarding insurance of other assets is stated to be 
under considation of the Autbority. 

20. The Corn ' tee desire that an early decision should bt taken 
on ?hi. matter. %uld be informed of the pracfice followed 
in this behalf by other ionalised transport agencies in the States. 



21. According to para 14 of the D.R.T.A. (Conditions of 
rmcnt snd Srzrvice) Regulations, 1952, the stafl attending work 

:=ayr is entitled to mmpeautory lmvc. while in actual pnctioc. 
the worlrm are bing @d ovcrtimc allowoncc. Accanling to Audit, 
tht p n t  of this allowance in resad to all past cases required to be 
mguluiscd. This irregularity has bsan r e p t u i l y  pointed out in 
p t v h  Audit Reports. A dwhion was ruched a yur ago to refer 
the matter to Arbmation, but thc Arbitration Board has not kan 
constituted so far. 

Thc representative of the Ministry of Transport informed the Com- 
mit= in evidence that according to the decision, the Government and 
the Workers' Union were to appoint one Arbitrator each. The Union 
and the Government have already appointed their Arbitrators. But 
the Workers' Union have taken objection to the Government nominec. 
Government arc, however, trying to find ways and means to settle the 
point. In the meanwhile. the workers are being paid on the basis 
of ow-t ime allowance. 

22. The Committee regrer to note that it had been found impos- 
sible for the D.T.S. to secure the agreement o f  the workers to any 
deliberalisation of the holiday and other concessions enjoyed by them 
in the past which are on the high side as compared to those given by 
other state transport undertakings. The D.T.S. management has 
already applied to Delhi Administration that this matter be referred 
to adjudication under Section 10 of the Induslrial Dispute Act, 1947. 
The Commirtee wish that this yuvstiorl should bc settled us early as 
possible. 

PARA 4 OF AUDIT REPORT, PAW r b - S ~ C U R I T Y  t KOM rHB CASHIERS 
AND !$R~REKEEPERS 

23. No security deposit has bem taken from some 
Cashiers of the D.R.T.A. 'The representative of the 
that it was not possible to obtain securities from them 
were originally appointed to these posts, security depovi 
pula ld  as a condition. Moreover, it was not possible to 
pz8011s to some other jobs not requiring .security de 
to them, as they were in receipt of a special pay o 
p t s .  However. fidelity insurance coverage to t h e 7  h Rs. 20,000 
had ban taken in respect of the persons at rbe t of the D.R.T.A. 
The organisation was now taking security y i t  in the ciuo of all 
new entrants. The Committee suggest thct' either these cashiers 
should be transferred to some other jobs, i~possible, or adequate steps 
should be taken by the D.R.T.A. to 7pfiure the safeguarding o f  the 
f i ~ ~ l  interests o f  the D.R.T.A . i p  case the existing fideliry bur- 
ewe is not considered adequate tq/'safeguard rhe interest o f  the 
Aurirwirg against dejalcatwn or jraud. 



24. In para 62 of their Twcatidb. Rqmt tbe Cam&&c r&+ 
rad to the rcbcme for tbr: ratiionalipation of routes erolwd by tbe 
D.R.T.A.. Comarittec arc informad that thc optratioa of 
Service (Route No. 1 5A ) was started with effcct from 15th July, 195 9 
la a Notc (Appndix I V )  furnished to the Commit-, the Uiaiftry Tr-r have stated that the financial rts;ult of 'Ring ScwW 
Route ( outc No. 15A) has been quite encouraging in view of the 
fact that the expenditure per mile is about Re. 1 ageinst the avanlgb 
income of R5. 1 ,22 ( In the month of October, 1957). 

The Comtnirree .ruggesr rhar suirabk steps for rhc rationalisation o f  
urher routes should hc takcn hv rhe D.R.T.A. ar early as possible. 

Mcdk~l Facllkticw for Staff 

25. In the mum of thc examination of the Accounei of the 
D.R.T.A. the Comn~ittcc alled for n note stating the medical facili- 
t m  provided for the staff of the D.T.S. as illso a copy of the Medical 
Attendance Rulcs. I t  appears from the Notc (Appendix V )  furnish- 
ed by the Ministry that therc are at present four dispensaries in the Bus 
Division nlnnnbd by two Medical Officers and five Compounders. Oaly 
minor cascs of sickncss are attended to in thc dispcnsarics; major 
cases arc scnt to the Covernmcnt Hospitals. The expenditure incur- 
red on madicinc., etc. during 1956-57 for over 3,000 employees was 
about Rs. 7,3W The enqhycc\  of the Tranmays Division am, 
howcvcr, served by the Dclhi State Electricity Board's dispensary 
where mcdicincs. injections, antibiotics and all modern treatment arc: 
available. The D.S.E.B. bills the D.R.T.A. at the rate of Rs. 6.000 
per year on an ad hoc basis in mpcct of all the Tramway empbym 
who number a b u t  270. In addition to these facilities the anployaar 
in the Workshops arc also entitled to medical treatment under the 
F s ~ p l o p s '  Stare Insurmce Scheme. No Medical Attendance R u b  
haw batn framed by the D.R.T.A. for their cmploym so far. \ 

\ ~ 6 .  The Ccrmmitrce observe that there is a great disparity in the 
m o u  s spent as well as in the facilities avuilable to rhe two ecf iwrs  
of the % s emplosed by the D.R.T.A. viz., ( i )  Bus Division and ( i i )  
Tram ways Wivision . The Cornmitree recommend that there should 
be unijormir+,in the amenities provided for the st08 working in either 
Division and fogthis purpose it is necessury that Medical Attendance 
Ruks should be h m a d  without arty further delay and brought fnio 
force sc, as ro avoid &q anomaly in stnice conditions and facilities. 

\ 

27. The D.R.T.A. urn sc& revenue on the advertl4ltmcat ud 
publicity displayed by variaus &bccras in buses. In the emme d 
the last two v m  the revenue has Come dowa froar. Rs. 188,000 to 



Rs. 95,W(ba fall of nearly SO p a  cent. In the opinion of thc Corn- 
mitt# there is  enough scope for in~provcment in the situutian, if 
publicity and advertisement are properly planned in a scientific man- 
ner. The Cnmmitrre would, rhtwfnre, stc,ggm that the advertisrrnent 
rrperr with rhc Authorirv, if cinv, and the Directnrc~te of Advertise- 
mrt t  and Z'isuirl Public-irv of thr Governnrtnr of  India should be con- 
sulted in this matter and the ratcs chnrg~d by rhe D.R.T.A. should bc 
made mare atrmcrive as the D.T.S. shnrtlci not deprive itself af its 
revenue merely be~(114se of alleged high tarifj. 

Fixation of the initial capital of the D.R.T.A. 

28. In para 39 of thcir Twentieth Rcport, the Committee pointed 
out that although a period of rnore than tive p r s  had elapsed (tho 
position as it existed in 19% when the Cornniittee first examined this 
matter). no final dcciqion on the impcm.int question of the fixation 
of the initial capital of the l3R.T.A. which had iln importunt bearing 
on its financial working, had k e n  taken till that time. The Com- 
mittee learn that the nl.ltter i\ under reference with the Ministry of 
Law. The Committee note that ih terms o f  ,Section 516(l)(a) of the 
&lhi Municipal Corporation Act. 1957. thc D.R.T.A. Act, 1950 shall 
stand repalcd from the date of er;tahlkhment of the Delhi Municipal 
Corporation when the control of the Authority would be transferred 
to the newly establi\hed Corporation. They would, therefore, recorn- 
mend thar rhc qrcesrion of  firation of the capital of the authority should 
he settled before rh4 a.wety are phvsicnily takrn over by the Corpora- 
tion. 



TRAMWAYS DIVISION 

29, On the 1st Aprtl, 105 1 [he k l h i  Central Electrlc Power 
Authority was wound up and all the as(;ct\ and liabilities of that 
authority were inirC.all> tran\lcrred to the Delhi State Electricity Board 
with the proviso thut the value o f  the assets of the Traction Section 
transfcrrcd to the D.R.T A \hould be recovered by the Board from 
thc D.R.T.A According to thc terrns and condition$ of the transfer, 
the cmt of all the R'r\Ct\ tt.tn\fcrrtd was to be determined on the basis 
of the r c p r t  of an Auditor t o  Ix appointed by the Central Govtm- 
ment. Thc then Minktn  of N.R Rr S.R. (now Irrigation and Power) 
iippointed an Autliror ~n hlarch. 1952 for thi\ purpnsc. An interim 
report was subrniltcd by thr Auditor stating that mtxt of the assets of 
thc Traction Scction acre not properly depreciated and that some of 
the records h;tviny ;r hcarinp on the vnluc of the aswts had not k n  
tnadc nvailahle Thc 111:ittcr w;i \  then taken up by the D.R.T.A. with 
thc Cotnptrnller iind Auditor General in May, 1953 who recommcnd- 
cd on thc 13th 0ctohc.r. 1954 that the priced inventories of the a s w s  
trnnsfcrrcd should tw prepared nfre\h and the vnlue of the awets detcr- 
m i n d  uftcr m;~king ;illo~rr.;rncc for dcprcci;~tion. ctc The Ministry of 
irrigation and Power. thcrcfore. ;~ppointcd a Committee consisting of 
rhrw mctnher'r to check the va1u:ttion of the priced inventory of the 
physical n sw\  tr;tntferrcd by the D C  E.P A.  to the D.R.T.A. as on 
thc 31st March. 1951 and to  recommend any adjustments to be made 
in the vnluc ns rcpc~rtetl hy the Auditor appointed in March. 1952. 
Thc Committee whmitted a Report on the 8th Octoher. 1957 which 
has hecn rcferrcd to the Comptroller and Auditor General on the 9th 
November. 1957 for final valuation of the asstgts (Appendix VI). It 
is understood that the Coniptrnller m d  Auditor-General has since 
communicated his acceptance of the Committee's recommendations. 

NFW DRLWI: 
The 5th .I pril. 1 958. 

T. N. SINGH, 
Chairman. 
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PROCEEDINGS OF THE SIXTEENTH SITTING OF THE P U m C  
ACCOUNTS COMMITTEE HELD ON FIUDAY, THE 6TH 

SEPTEMBER, 1957 

Thc Committee a t  from 15.00 to 17.10 hours. 
PRESENT 

Shri T. N. Singh, Chairman. 

MEMBERS 
2. Shri N. C.  Laskiu 
3. Shri Radhcliil Vyas 
4. Shri N. R. M. Swamy 
5. Shri Upcndranath Barman 
6. Shri H. C. Dasappa 
7. Ski  N. Siva Raj 
8. Shrimati Pushpalata Das 
9. Shri P. T. Leuva 

10. Shri M. Govinda Reddy 
1 I .  Shri J.  V. K. Vallabharao 

Shri P. C. Padhi, Additional Deputy Comptroller and Audi- 
tor General o f  India. 

Shri P. N. Bhandari, Director oj Commercial Audit. 

SECRETARIAT 
Shri V. Subrmanian, Deputy Secretary. 

Shri R. I,. Gupta, I.C.S., Secretary, Ministry o f  Tramport 
and Communications. 

Shri A. D. Pandit, I.C.S., Chief Commissioner of D&I and 
Chairman, Delhi Road Transport Authoy@, 

sbri B. K .  Lall. General Manuger. ~ o ' g k ~  rransp0tt 
A uthority . 



Shri P. 1C Bosu, Joint Jecrcrary, Mm&y of F' UUUXCC. 

Shri R. G. Abhr, Deputy k c r e m y ,  M m i s ~ r y  of FirtMce. 

(Shrr V. K. Kam2lswami Mluirrllar, C u  Pubk Accaunts 
Cotmutux, Madrab Lelysraure Assc:moly, acu)mp;uuecr by 13 Man- 
berb 01 wit L~UUUILW mri 1. ~ ~ ~ ~ l u p y ~ ,  herctary, L R p  
huvc tuwirolj,  MaclrJb ~ c r c  also preen[ w wawn the prcws&ngs.) 

32.  AKA 3 0t .  PAR1 I 01. Auorr KEPORT-EXCESSIVE OVERTIME 
PAYMENTS 

Audt had y o m t d  out that h e  grant of overtin~c allowances at 
the prtscrlwcl rates to the stall attencung on hohhys mstead 01 grant- 

U~,EIU ~01~1pcmi~t0ry Awve & ~IOIIJCX~ lor m para 14 of D.R. 1'.A. 
(Cmdmons ot Apyouruuent and hrvlce) Kegulatlons, 1952, would 
in resad to dl pat  crua rreqrure to be reguliirmxi by the Government 
of h&a. 'The Colmu~ttw also wanted to h o w  whether the dispute 
h d  referral to arbrtrallon as dec~dcd nearly a year ago. 

T k  krgqafv, Ministry of Transport, stated that an agreement 
was reach4 W I ; ~  e D.K. lm.A. Workers' Union that this matter among 
0 t h ~ ~  would be '% ~ f c  to rubitrauon. According to the agreement, 
Government were to the Union to appoint 
mother. The of their own. The 
Government also and appointed him. 
Since this appo Union, they objected 
violently to this tad although it w a  



dearly q p c d  that one of the arbiuntors should be a nominee of the 
Ciovenuucnt and other of the Union. He, however, s u t d  that thoy 
were trying to hnJ out ways and rucilns by wbch this technical poht 
could be settled. 

In reply to u qucsuon, the kcretar), Minwtry of Transport, mform- 
c3d thc Comnlittce thug pndlny settlcuient of &IS question, the 
workers were berag pard overtme on a provlslonlll basis. 

A c e o r h g  to Auclt, no security hud bcen trikcn t ro~u some parma- 
neat cashers of thc D.K. 1 .A. I he kcretelry ot the Mmbtry ~ o r m c d  
thc C o w t u x  that there Here onij two c;lstucrs tram whom sccurrties 
had not been tden .  The) wcrc p ~ n ~ a n c n l  rmployccs. One ot them 
was due to retlre UI the next two yeark. AlLhouyh iin attempt was 
made to LAC cash ~ u r r t l e s  f r o ~ ~ l  thmc catucn, k t  had not becn pos- 
s ~ b l e  to do so. 1"hh u~atter ~nvolved a change kn thc conditions of 
.wrvlce ot the workers as, when they were onginally uppointed to thcsc 
posb, scurr t j  deposit was not supulatd us rr condition. It was urg- 
ed that m iin organlsdtlon Iihe thc D.K.I'.A. whcrem disputes betwecn 
the employws and employers had to be settled In accordance w ~ t h  the 
provlsrons of the Industrial Daputm Act, it did not seem advisable to 
press 1 tus niattcr from t tie Managcmr nt's sdc. 

The Cornmlttee, however, pomted out that the srtuauon couid have 
been mct by transierrmg these two ~ashrcrs to other posts not requiring 
a deposit of a cash sccur~tj and by recruiting new men to these povtri 
who were agrwable to gvc  cash ~ c u r ~ t l e s .  Uut here again, it was 
s t a t 4  that the Manageriient was t a d  with thc dttiiculty of putting 
these two men on other jobs wlthout loss of the specral pay of Ks. 30 
p.m. ~ h i c h  they were gettlng for working as cash~crs. 

I t  was further stated that t~dellty Insurance coverage to the c 
of Ks. 20,000 had ken taken In rwptxt of t h w  two cashier? 
cost of the D.K.1 .A. to safeguard the interet of the Organistr 

In reply to a question. AL was stated that in regard to ah , ~ c W  
entrants, the security was being taken. 

It had been pointed out by Audit that &ough the discrepancies 
were noticed more than 4-1 12 years ago, the investigation was said to 
be still in progress. The Committee wanted to know (i)  why there 
had bten so much delay and (ii) w h ~ ' ~  been the result of physical 
verrfication of stores with reference ,/o the ledger balances; the amount 

as a result of stock verification and 
them. The representative of the 

to the Cornnuttee: in this behalf. 



PART I1 OF AUDIT REPORT 

35. PARA L H O L M N G  UP OF Busts AND D t L A Y  IN THE EXECUTION OF 
JOB IN THE C ~ N T O A L  WORKSHOP FOR WANT OF SPARB PARTS 

Audit had porntcJ out k t  durmg thc year uedcr report, tbe aver- 
age number of buscs on tbc road varmi from 189 to 2 10 rand tbc aver- 
age for tbd: whole year w o r l d  out to 199 bum p t r  day, even though 
the strength of Lhc clfwt~ve road-worthy buses stood as high as 266 
on 31st January, 1955 as agamst 209 on 1st April, 1954. Further 
out of 266 road-worthy buses, 40 had becn held up in the Central 
Workshop for repaus tor fil~rly long perm& vat-ylng from one to 4 
month for want of bpuc parts and other stores. Though the particu- 
lars of each bus thus held up were known to the D.R.T.A. through the 
mdiurn of the daily statcmcnts, no action seemed to have been taken 
?or thc major procurerucnt of stores and spare parts from the sole 
iniportcrb or btwhun. Audit lidd further pointed out that on 30th 
June, 1955 cu n~any it.\ 84 busm wcrc lymg idle waltlng for repairs at 
the Central Workshop rcsultrng In the loss of revenue per bus per day 
at tbc rate of Ks. 125.7 approxunately. 

The Cvmmittu: u a n t d  to know uhat remdial r n a u r e s  had been 
or wcrc proposed tu hc talcn b) thc D . K .  1'.A. to Improw thc position. 
The Secretary, Mlnktry of I'ransprt idm~llcd that the standard df 
rnamtcnunce by D.K. I .A,, ar re\ctalerd b) the* figures, was not ,u 
good a It should hove becn. 'I h15, he said, w a s  due to two rcasons. 
F~rstly, lack of spare parts for crrtLlln types of b u m  vi:., Albion, Bed- 
lord, Lcyiand C'oniet and Ciuy Aruh, ~ h ~ h  uere 1101 k i n g  used in 
any part of the country iind ~t was not possible to get tbem-these 
having gonc out of productwn. 'The other rciiw)n ua\ that the Work- 
hop wus not fully qu ip@ and was still under completion. 

rcply to 3 question, he said that Rs. 12 l a b  had becn spent XI 
+e building of uorh\hops etc. He said that. if necessary, the 

would depute an Oflicer to the U.K. to get the spares from 
~et t ing  special foreign cxchringc allocation from the Minis- 

[I . ,  m c e .  He hoped that after 3 months there would be in 
<iitfrcu,.j ahwt  the availnbility of spare parts. 

After some discussion of the various issues involved in this case. 
Committee desired to be furnished with infornlation on the following 
points:- 

1. ( i )  What is the present position in regard to the procum- 
ment of spare parts'? What steps do the D.R.T.A. 
contemplittc to take for improving the present position 
where a large number of vehicles, 'Albions' and 
'Bcdfords' are lying in the workshop for want of sp'm 
parts which wen stated t q b e  not available in India. 
What is the number of 'ptitrol driven' d 'diesc:I' 



vehicles far which the sparc putts ltrc not available in 
India? ! 

(ii) How niplny tlpes of vchiclcs do the D.R.T.A. coatcm- 
plate to have in their fleet'? 

(iii) What stcps arc t a k n  to cnsurc the uvrlilubility of spur 
parts considered ncccssary for their mitintcnancc ut tho 
time of purchasing thc new vehicles? 

2. A staterncnt showing ( i )  the ugc ( i i )  the number of trips 
scheduled for a month (iil) the nunibcr of trips misscd in 
(I month in rehpecr of each vehicle for the last one ycur 
month-wiw. The proportton of "hick" vehicles in thc 
workhop to thc total strength for flcct rwy also bc 
indicated nlonttl-wiw in  that statetncnt. 

3. Has the D.R.T.A. got any Dcvcloptnent Wing or Processing 
Wing or Planning Wing in thcir Organisation'? If so, what 
arc. ib achievcmcnts'? 

36. The C'onwiittee then rcferrcd to the statement of action taken 
or proposed to bc talien by the klin~stry of Transport and Commun~ca- 
t~ons  on the recorr~mcndattons madc in thctr 20th Report on thc 
D.R.T.A. (f3u.r Scctlon) and wanted to know why it had h c n  
submitted to them wlthout audlt comrncnts. The Secretary, Ministry of 
Transport statcd that the audlt cornmcnts wcrc st111 awaltcd und the 
revised statement incorporating the audlt comnzcnts on the various 
points would be forwarded to the Conzmittcc. 

The Committee were infornled that this matter was still unf' 
consickrat~on of the Government. They desired that a final decisi 
this matter should be expedited and a report submitted to thcm 
November. 

38. AUDIT COMMENTS O N  T l i k  FINANC.IAI. WIlSULTS 01: D. 
1954-55 

The Committee pointed out that according to the financial review 
furnished by the D.K.T.A., while the expenditure pcr bus mile was Rs. 
1-0-6, income per bus mile was also 1-0-6. They wanted to know m 
to what measures had been taken by the D.R.T.A. to prevent thc 
leakage of revenue in the form of misappropriation of income by the 
Bus Conductors by non-issue of tick* to passengers. The .Secretary, 
Ministry of Transport stated &a>; they had recently increased the 
number of Inspectors 160 and were also taking strong 
action as soon as any part of a Bus 
Conductor was received. a number of Bus 
Cowluctonr against 



In rcply to a qucrstron, whcthcr he wat siittsficd with Chc working of 
tbc D.K.  I .A., the Sccrctuy, Mrnistr) of Transport stated that he did 
think that with Lbc cxlatlng tllect, thc D.K.T.A. could show a better 
pcrfurrnancc and ~t they dd that, rt should be p i b l c  for then1 to 
charge A l~ttlc ku fare. 

The C'omrn~ttec uantcd to know thc r c m m  whxh ucrc rcsponsrMc 
lor holdrng up rhc dcctswn to 11x thu ~ a l u e  of the axsets and the mterest 
on the p r u  pajablc to thc L)elhr Central IAcctrlc Power Authorit). 
Thc ,kcretar>. M l n ~ s t r ~  of 1 ranqwrt stared thjrt on \slnJmg up of h l h r  
Cc"ntra1 I:lectr~c Poucr Authorrty un thc nudnight of the 3 1st March- 
1st Aprrl, I Y S  I ,  all the asscts u3d I i ab~ l~ t~cs  ot that authority were 
init~aily triimfcrrcd to the i)elhr St& Llcctr~crtj, Board wtrh the proviso 
t h ~ t  the value of the iissc 1s of thc tr'ictlon wctron transferred to thc 
D.H. I .A .  sl~onld bc. rcctncrecl by thc Uoud from the D.R.T. 4. 
Acwrdwy to die terms i~nd condrtrons of the transfer, the cost of all the 
atsst*ts tr,indzrrcd w 3s to hc- dctcrrnrtu.A on the basls ul the rcport of m 
Aud~tor to tx: a p p n t e d  b) thc C cntral Ciovern~nent. M, 5 S. P. Chopra 
cYr Uo., I'hurtercd Accountm~s, hen k l h l  acre  cntru\tcd by the then 
Mrnistry ut Natural Kcsourcca and Scrcntii~c Kcsearch (now lrrrgnt~on 
and IQouer) in M u r ~ h .  1952 n ith tllc uorh of \.iluatron uf the assets of 
lhc tractron scction ot the 1J.C L, I51 An intcrirll report H ~ S  subr~lrtted 
by the Audrkm to ~ i o ~ c r ~ u n c n t  staring that most ol thc .issets of tlrc 
trisctron scctlon \vcrc not propcrl) dsp~wr:ited and h i t  some of rhc 
-ccord\ Iiaclnl; a hcmng on the ~ d u e  of asxts had not k e n  madt: 

I to I .  0 1 1  1ecc1p1 of the report. the 11iattcr was taken up 
'Y D.R.1 .A. with the C on~ptrolicr .rnd Auditor General In May, 

bo s c c c ~ a ~ ~ i ~ e r ~ J e d  on l t ~ c  13th Octoiwr, 1954 that the priced 
.s ol the assets trunsfcrrcd \houlJ bc prepared afresh and the 

. iwts  Jctcrrnined aftcr mah~ng dlowancc f o ~  depreciation 
w r y  of Irrlgatron and Puucr, therefore, +qxinted a 
..Atrng ot the toilourng to take the priced inventories of 

tht, ash  

I .  Shri C', W. Saw,  l'r.itlic h4anage1, h l h i  Transport Service. 

2. Shri K. L. Tulwar, Distribution Engineer, D e b  State 
Electricity Board. 

3. Shri C .  K. V. Roo, Deputy Director, Central Water and 
Pcwer Commission. 

\ 

The report of this Committee was st31 awaited. 
\ 

The Comn~ittce. houcvcr. desired that a note setting forth the 
following information should k furnished to the and the matter taken T 



~p by the Ministry of Transport with thc Ministry of lrripatirzn and 
Powet for getting it cspr'ditcd:- 

( i )  Tcmw of refercncc. of the Conmittcc ilppointed by the 
Xlinistry of Irrlptlon and Poucr in this case. 



PROCEEDINGS 
PUBLIC AC'C'OI 

OF THE S E V E ~ E h ~  SITTING OF 
JNTS COMMITI"EE HELD ON SATURDAY, 'TNE 

7TH SEPTEMBER, 1957 

Shri T. N .  Singh--Chairman. 

2. Shri N. C'. Lnskar. 
3 .  Shri N. G .  Ranga. 
4. Shri Radhclal Vyas 
5 .  Shri A. C. Guha. 
6. Shri N.  K. M .  Swamy. 
7. Shri J .  M. hlohamrd I n w n  
8 .  Shri H.  C". Ilumppa. 
0. Shri N .  Siva Raj. 

10. Shri P. T. Ixuvu. 
1 I .  Shri Shyam Dhar Misrn. 
12. Shri M.  Ciovincirt Reddy. 
13. Shri Jnswsnt Singh. 
Shri K .  C. C'haudhuri, D~put?  C'omptroller and Auditor General. 
Shri P .  C .  Pudhi, Additional Deputv Cornptrollt~ and  audit^ 

General 
Shri P. N. Bhandari. Ilircc-[or of Commercial Audit. 

Shri V.  Suhramanian. Deputy Secretary. 

Shri R.  L,. Guptn. I.C.S., Secretary, Ministry of Transport and 
Conrrtttrnicntions. 

Shri A. D. Pandit, I.C.S., Chicf Commissioner Delhi and Chairman, 
D.R.T.A. 

Shri B. K. I A .  Gerirral Manager. D.R.T.A. 
Shri P .  K. Bnsu. Joint Sccr~tarv, Ministry of Finance. 
Shri R. G .  Abhi, Deputy Secretary. Ministry of Finance. 



(Shri V. K. Ramaswami Mudsliar, Chaimon. Public Accounts 
Committee, Madras Legislature, pmmpunicd by 13 Mcmhcrs of thc 
Committee and Shri T. Hanumsnthnppo, Secretary, Legislutum, Madras 
wm also present to watch the prmecdings). 

AUDIT REPORT ON THE ACCOUNTS OF D.R.T.A. FOR THE YEAR 
1954-55. 

10. The Co~nmittee took up further considerution of the Audit Report 
on the Accounts of D.R.T.A. for the year 1 9 5 4 5 5 .  
41. Holding up sf hrc.rs for lack of spurt pnrts: 

At the outsct. the Chairman asked the Director of Commercial 
Audit to make some suggestions towards improving thc working of the 
D.R.T.A. The Director of Con~mcrci:tl Audit stated that the only 
thing which he would like to su~gcst  was that thew should he mole 
vehicles on thc road. If that was so. that would solve d l  thc problems 
as the organisation was losing :I lot o f  revcnuc. simply because a large 
number of vehicles was out of action. 

The Secretary, Ministry of Transport explained that thcy were 
going to rmrganisc the set-up of the D.R.T.A. in the matter of pro-, 
curement of spare parts so that they could reduce the sicknew in thk 
vehicles to the minimum possible. He expressed the hope that wifhin 
a short time they would bc able to show some improvement iid that 
regard. He agreed with the Committee that there had n d  been 
sufficiently intensive planning in the D.R.T.A. in the matt$ of pro- 
curement of spare parts in time. 

Tn reply to a question, he informed the Cornmitt* that two re- 
presentatives of Ashok Laylands were then visiting the D.T.S. work- 
shops and it was expected that this firm would be able to supply the 
necessary spare parts and if found necessary, they would plarc direr4 
orders or through D.G., S. & D. and t ry  to get the sparc parts as far 
they could. He assured the Committee that they would be taki 
steps at a higher level in the Ministry to ensure early supply of ti, 
spare pam. 
42. Report of the I.L.O. Expert: 

The Committee then drew attention to the r e p r t  that had been 
submitted by Mr. Brooks, an I.L.O. Expert, whose scnices had been 
obtained to advise on  improvements in the D.T.S. workshoptl. The  
Secretary, Ministry of Transport informed the Committee that Mr. 
Brooks had not submitted any Report either to the Ministry o r  to the 
D.R.T.A. O n  his attention being drawn to  a communication having 
been received earlier f r h  his Ministry saying that the final report of 
Mr. B m k s  would be furnished to the Secretariat of the Committee as 
soon as it was returned by T.L.O., he undertook to enquire into the 
matter and submit a copy of the Report in question to  the Committee 
?nd also apprise them of t h t  action taken thereon by the Chwernmeat 
and the D.R.T.A. 



The Committee then enyui rd  a h u t  the irnplemcntation by the 
D.R.T.A. of (I xhcmc evolvcd by them for the rationalisation of 
Routes. with rctercnce to opcration of Route No. 15-A, h w n  as 
'Ring krvicc'. Aftcr some diw.wion. they called for a note on the 
financial rfiults of thc working of this Route. 

'i'hc C'o~tirt~~ttcc then dr\cuiwd thc working of the Adviwry Coun- 
4 of the D.R.T.A. and called for a statement shouing:- 

l i )  the recommendations made hy the Advisory Council of 
the D.R.T.A. during thc year 1956-57; 

l i i  ) the No. of thew rcconimendation accepted. 

'ihe ('onirnittcc ucre informcd by the C'hainnan. D.R.T.A. that 
no h u ~ s  wcrc \pccificdly icpt as \tand-by due to a large number of 
"sick" hu\c.i. f h t  in cil\e o f  rufh of traffic or bre;tkdown\, he said. they 

\ending h u w ,  if .~v,iilahlc in thc work\hop or hy withdrawing 
en1 from other \crvicc\. 

to ;r quotion. the ( h i m i a n .  D.R.T.A. stated that there 
ulcrp certhin Route\ udlnittcdly unccononlical to operate. but still they 
tlad to ol.N;ratc them. Of courw. thcrc wa\ some demand there 
althoufih the!' ~nipht nor be paking propositions hut the frequency in 
such routes varkd. 

A\ one of the measure\ to counteract ticketles5 travelling in the 
I1.T.S. I3uscs. the Chuirnian. D.R.T.A.. 5tated that they had introduc- 
cd 3 ~ystetn o f  3dv;lnc.c booking whcrehy the passengers could have 
the ticket\ in advance and then they could pet into the bus. The 
D.R.T.A.. he further said, also conducted surprise checks on the Buq 
Conductors who were not allowed to carry more than eight annas 
when they entered into the bus. If they were found having more 
money, that was forefeited. 

48. Fitwncinl .4 d\.i.wr and Chief Accounts Oficer D.R.T.A . : 
The Chairman. D.R.T.A. informed the Committee that in all pro- 

posals that the General Manager placed before the D.R.T.A.. he was 
required to state whether the case had been seen by the Financial 
Adviser and Chief Accounts Officer and whatever the Financial 
Adviser and Chief Accounts Officer stated contrary to the proposal 
were quoted verbatim. The Financial Adviser and the Chief Accounts 



Officer, he said. h;ld the right to approi~ch the Govcrnn~ent ur the 
higher authoritk ddirect. 

In reply to  another qns,ttcm. hc. s,iid, that the 1;inancid Adviser 
and the Chid :\ccounta Officer was .ippointed with the upprovnl of 
the Go\ernrnent and he could k rctnc~ved fro111 bsrvicc only utldcr 
the orders of the Ciovcrnti~cnt. 

Thc Ch,rirm.m. D K 7' -1 . i~lfr>rrllcJ the C'o1nn11ttt.c th.11 they invit- 
cJ sealed tenders ftbr .kdvcrti~cnrcn1\ .ind wlc~~ccf thc liigI~c\t tcnders. 
One of the reason\ for thc f.Al in thc tcccipt\ under thi4 f.tc,iJ, hc said. 
\vas unwill~ngne\\ on thc part (3F tho tcndcrcr\ to go for higher bid$ 

the rate\ ct~arped 13) the R 'T a 1  mcrc very high. 

Thc C'h.~irnun. D . K  '1' '1 intor-riled the ('omrnlttw t h ~ t  they hi~d 
bui l t  182 houces  for the  stdf ;~ntl flwy c-ontcrr~pl.~t~tl t o  twild rrlorc in 
the Sccontf F i v e  Year Plan 

The C'ornn~ittcc clc\ired to bc f u r n i h d  w i t h  ;I now stating thc 
rnedical facilitic\ provided by thc D.R.T.A. t o  thcir \taff and aluo 
called for a copy of rules. if an). issucd by thc D.K.T.A.  

52. Hefore the ( 'oninlittee row, thc ( 'hairman of I hc Public 
Account5 Committee. Madrci5 Lxgi4aturc thanked the Chairnlan and 
Member5 o f  the Committee for having given them ; I I ~  opportunity to 
watch the proceeding5 of the Committee. He ;rho thanked thc Sec- 
retariat for the assistrince rendcred to them in the matter. 

Giving a background of the working o f  the Committee on Public 
Accounts in Madras, the Chairman of the P.A.C. of Madras State 
stated that it was functionlnp from 1923 and recently they had decid- 
ed to have a non-official a5 Chairman of the Committee, although the 
Finance Minister of the State continued to be an tr-ogicio Member of 
the Committee. In Madras, he said. by a convention established 
recently, the Leader of the 0ppo.sition had bcen chosen as the Chair- 
man of the Committee in case he was elected a Member thereof. 
The Secretariat functions of the Committee, he further said, had also 



now becn t r a n d d  from the Finance Department to thc SccrenuYiat 
of the Legislature and the Secretary of the Madras Legislature waa 
now the k r e t i r y  uf the C'ummittee 

Ar regards the cxamination of the u i t n e w s  and the internal 
working of the Cnn~mittcc, the C'hairnian (Madras P.A.C.) observed 
that the rules rclrrting thereto had been ~ncKlellerl on the pattern of 
rules at the ('entre Thcy had i k ,  got Member\ of the Legislative 
Cc)uncil as aswciate Mcrnbcrs of the ('ommittce follouing the mnven- 
tion estahlihhcd bj J'arl~atncnt. He paid tribute5 to the work of the 
Conlmittcc at the C'cntrc and \ t a t 4  that thcir visit had been very use 
ful and interesting 

53. The C'hi~irmirn then thanked the Chairman, P.A.C. of Madras 
Ixgi4aturc f o r  the rcfcrcncc made by him about the working of the 
Committee. Rcfcrrinp to  thc convention regarding the appointment of 
thc I eudcr of thc Oppcnition a \  thc Chairman of the P.A.C.. hr 
crnpharircd th;lt the Committee rrt thc Ccntre. In the new consti:utional 
%%-up, had alway\ workcd on non-party lincs. 

54. The C'omnlittec thcn adjourned vine die. 



PROCEEDINGS OF THE *FORTY-FOURTH SITTING OF THB 
PUBLIC ACCOUNTS COMMITTEE HELD ON SATURDAY, 

THE STH APRIL, 1958. 

The Committee sat from 15.30 hwrs to 17.50 hours. 

Shri T. N. Singh--Chairman 

2. Shri N. C. 1-askar 
3. H. C. Dasappa 
4. Shri Prahhat Kar 
5. Shri Jaipal Singh 
6. Shri P. T. Leuva 
7. Shri .Jawant Singh 
8 .  Shrimati Pushpalatu Das 

Shri P. C. Padhi, Additional Deputy Clomprrnller and 
Auditor Genernl of India. 

Shri P. N. Bhandari, Direcror of Commercial Audit. 

Shri V. Subramnian-Deputy Secretary. 
Shri M. C. C'hawla-Under Secretary. 

55. The Committee consider their Draft Rcport on the Accountr, 
of the D.R.T.A. for the year 1954-55 and Aud~t Re t thereon and 
approved it subject to certain modifications here a n f i e r e .  

56. The Committee authorked the Chairman to present thir 
Rcport to the Lok Sabha. 

The Committee also authorised Shri P. T. Leuva to lay a copy of 
this Report on the Table of the Rajya Sabha. 

Thc Committee then adjourned. 
- -- - -- -- ______L_ I-__ 

#Fjldycenth to Forty-second srrtings r c l ~ t z  to conridefa: ion of tbe &prqwia'loa 
lbaJllnts (Cad), ccc. 
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SUBJEC~:-Information requirtxi by thc Public Accounu Committee cat their 
sittings held on 6th nnd 7th Scptcmbcr, 1957, on the points mi- 
sing from the I).R.'S.X.'s taccoiints fiv r 954-35, cfc. ~ m d  thc Audit 
Report thcrwn. 

( i )  'I'hc (iencrul hlanager, 1)elhl Road -l'rm\pcwt Author~ty, h,r\ given 
the follownp reasons for the dcla! In rcconc~l~ar~otl of the tllrcrcpan~lce. 

"(a) Thc  pcrrod of 44 year\ in qucwon n ,111 ex! rerncly tryrng c,nc for 
the Stores Department. 'I'hc large \ c d t  t l ~ c \ c l ~ ~ t ~ o n  of fleet stnrtccl it1 1952 
and continued more or les, thcreaficr. '1 111 1952 thc orgiini~atlon llandlcd 
mosrlj petrol-tlr~vcn vchiclcs. 'l'hc stiitt h d  n o  cxpcricncc of d~c\cl  parts 
and additional efforts had to be madc for K:ilnlng knowledge c,fk,cficscl 
mechanism which is much more cornpllctlted than petrol mechanism. 
A further fxror wh~ch aggravated the tflffrculty the large scrilc lncrcasc 
in the fleer rtsclf from 247 on 3 1-3-1953 to 400 b) Kovemtxr, 1955, and to 
488 by November, 1957, uhlch also ccmrrbuted to a trcmcntious 1ncre.Isc in 
the work of thc Storcs Department. 'I'he volume of work can be judgcd from 
the numtxr of Items of stores handlcd now, which is in thc region o f . 3 3 , ~ .  - 

" (6)  The nature of work of ~nvcstlgation of' d~\crcpancic\ in question was 
such that it called for techru~al kni~wkdgc of the parts involvccl, in or&r to 
scrutinise the discrepancies and proposc adju\rmcnts whcrcver poc..,il>lc. 
T h e  work could, therefore, be done only by the technical otticers of the S t c j r ~ ~  
Departmtnt. These officers being over-worked with cvrrmt work could 
not devote time for this job, which in itself is quite voluminous and laborious 
involving a thousand items. The  Stock-taking was carried out for the first 
time in April, 1953, s i n e  the establishment of the 1I.T.S. in 1948, mostly I y  
non-technical people who were not conversant with such stores. 'I'here were 
cases of repetitions a d  use of wrong nomenclatures which added to confusion. 
The discrepancies involved covered a period of five years since 1948-49. 
Due to the lapse of time and the seemingly intractable nature of some of the 
cases of discrepancies, considerable time and labour had to be expended on 
each itm. 



a ,  (4)  'I'hc \tc)res Officer war ~nterm~ttently \ ~ c k  and pntcccricd on long 
pcricb 111 Icavc from Junr. 1955 HI\ scrucc- had uklmatcly to k tenninatcd 
with rffccl from z7-H-1g~7 The Asslntant \ to rn  Officer was suspcndcd m 
hbrcb ,  r r r d  wa\ rcmovcd from scrvlcc car]\ In Scptcmtwr, 105- The  
p'l<t . \%\~s twt  \ l a m \  Ofilccr ~ o u l d  not bc ftllcJ up ~n~mcdlrltely 1:vc.n 
nor\. ttrc p j x 1  of \10rc4 O.Ht~.cr I \  t,ir;tnt ,inl! 11 1s I!) t.lkc month or two to fill 
lt.". 

(11) I'hc . ~ r t h t  ohjcct~on rcl.rre\ ro thc ad,u\tmcnt of.excc~\cs A I I ~  shortage\. 
drsn)vcrcd c l u r ~ n ~  phv\tcul vcr~tlidtton of \tore\ conjucte~i In March dnd 
Aprll. 1933. to thc tune tr f  119 I .95,7X2 a d  K\. 1 . 3 9 . 2 j ~  r c s p c ~ t ~ v e l ~ .  

'I'hc cxamlnation oi tkc shortages wveals the mximurn and rnmimum 
amounts and quantities in individual cases as f~)llows:- 

Scindia Kashmere 
House Gate 
Stores Stores 

Maximum value of stores found short in any one 
CBSC . . 239-29 386-0-0 

h4inimum value of stom found short in my one case 0-1-6 0-1-6 
MPxknum quantity of stores found shon in any one 

case . . I 06 num- I 83 dwaw 
benr 4numbas 

Minimum quantity of stom found short in any one arst I number I nrrmbet 



Such sht~nages spread over a numkr  of ).an in il store concurned with the 
handling of g c d s  t-alud at r h u t  Us. 22 l&hs i b l u n ~ ~  shcct ftw 1952-5 ) 
atre not unwmmon. Anion IS hcmg taken to report this prsition to A u i r  
land, aAcr thew cuncurr-cnw, to nhtm thc .;,mstmn of the D K.TA fot 
writing off the shortages and for tdk~ng tbn charge the cxces\cs. 



No. ITTAG (21 )I57 
Datcd 7-2-58. 

2. 'I'hc ( oncurrcnt Autlit 1';m) of 1 1 1 ~  I).K.'I .A. l ~ d  purrtcd out wrne 
ltcms of d~ffctcrrr t t p t s  ~ h r c h  hid  Ix-cn aJju,ted apirnxt eaih other. 'I'hev 
had hugp%ted tlwr tht. sumc 4110uld tw s11o~n to thc K'ork\ 3lm.igcr of rhc 
Auihor~r\  and o ccrtrfic.itc cful~. s~gncd  tly hrm he furn~\hecl ( (1  thc Audlt in 
supprt of thc urijustrncnts n i d r  A cc~py ot  t11c ( oncurrcnt A u J I ~  Party's 
notc 1s nttachcd. A copy of thc icr t~t~c, i rc  rccordcd t-~? the K'i)rk\ hianafier 
is i t l w  iirrnched. 'I t ~ c  t .oncurrcnt r l ~ r i ~ t  I ' r i ~ ~  mnde thc follo\~ ing remarks 
after going through t11:rr c c r t~ l~c~ t t c  - 

On scrutiny of reconciliation statements it has been found that the items 
of different types have been adjusted against each other. A few examples of 
such items are given below to illustrate this point. 

Shect No. Nomenclature Short Excessd 
1 /a5 Fly wheel with Ring Geat' . I . . 
8/36 Fly whed Housing . . . I 



Switch H , ' h p  Dimmer . 5 , . 
' lql Switch Lighfing . 17/95 . . 5 

A.S.O. 

Thc llsts havc bccn exrunincd bl mc rurcfully i n  the Irgtrt oi thc rcnlnrks 
made by the Au&t I'urty. The lssucs hnvc Ixcn mnrlc ~orrcctly as othcr- 
wise repairs could not have hecn curried out Sinirltmt} 01 thc dchcription 
tend to only one conclus~on thut nomcnclnturc pvcn 1r1 tl;c ~ndrnrk htrtc nmdc 
these cxces~cu anif shortages. Ilut tor tlris, udl~ \ tn~cnt \  m u c k  t>> thr Store* 
Ere qulte in ordcr. 

Kt OHKS hlANACi1:K 
3- 1. 1958 



'I'hc statcnwnts 01 vchiclcs held up in depot workshop have not been re- 
ceived for the period except for February and March, 1957, which too are in- 
complete. The  required statements may, therefore, plwse be furnished to 
cnahle uiiJit  t o  meet t h e  figures regarding held-up buses in depot 
Workshop." 

'The General Manager has been asked to rectify the discrepancies and fur- 
nish reconciled st.ltemcnts, duly certified by the Audit. Modifications re- 
.quired in these statements or revised statements will be communicated to the 
Public rlccounts Committee when available. A revised statement indicating 
the percentage of s ~ i k  vehicles is also attached. 

It may be explained that recondiation of the discrepancies in the figures 
of trips scheduled and missed which are shown on an average at 4% and 20% 
less respectively than the figures in the statistical review will take some time 
Preparation of the statement regarding the age and mps of each vehicle fur 
one year involved compilation of vast data and its sfing from documents 
maintained fiom day-to-day at four diffknt units. Reconciliation of the dis- 

stepancies will involve going through that data and those documents once 
again. 



Notwithstanding the discrepancia. t h e  statancnts serve the purpose of 
indiming appmximately the trend of working of the Workshop and Ttaffic 
D e p r t ~ ~ ~ e n t s  of the Delhi R o d  Trmspon .4uthority. It is hopcrf thnt thew 
statements may scrvc thc immdiatc putpusc of the h h l i c  ;Ic'c'oui.rts Committi*. 

April, I 956. 
Mny, 1956 . 
June, 1956 . 
July, 1956 . 
August, 1956 . 
September, 1956 . 
October, 1956 . 
November, 1956 . 
December, 1956 . 
January, 1957 . 
February, 1957 . 
March, 1957 . 

running worksllop 
rcp;iir\ 

in 
Depot 

Wnrk- 
shop 
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Month Trips Schcdulcd Trips h1bd 
As qcr As per Differtmcle As pcr As per Differ- 
Stms- Sure- Statis- atrtc- ence 
tical mcnt r i d  mcnl 
Review Hevicw 

April, 56 . 
M.Y, 56 . 
June, 56 . 
July, 56 . 
A%, 56 . 
S W - ,  56 . 
Oct., 56 . 
Nov., 56 . 

Dee, 56 . 
m., 57  . 
Feb., 57 . 

March, 1957 

TOTAL . 





N a ~ a  :-This ststanent is on thc &is of the revised figurea furnished by D.R.T.A. oat 
9-12-1957. These figures hove, however, mt been vetted by Audn. 



(para 12 of Report) 

MINISTRY OF TRANSPORT & COM.MUNIC.4TIONS 
DEPARTMENT OF TRANSPORT 

(TRANSPORT WING) 

SURJRCT : Information required by the Public Accou~ts Committee at their 
sittinlp Iwld on 6th a?d 7th September, 1957 07 the points arisiclg 
from the D.R.T.A.'s aocou~ts for 1954-55 etc. and the Audit Rt- 
porn rhcreon. 

2. Pass 3-Holding up of buses and drlays in rXecution of jobs in the Cerrrrd 
Workstrop for want of sparc parts. 

In pumuance of thc undertat n; givcn by the Transport Secretary to 
the Public Accounts Chnrnit-et. during their meeting in September, 1957, 
that the position regarding sparc parts would be ivegtigated by him personally, 
.the O c r ~ d  Managcr, D:lhi Trmsport Scrv~w, was asked to furnish full facts 
and figures in this rew. After a study of the informarlon furnished by hm, 
Govt. arc of the opinion that the pre~cnt pwitwn in regard ta the procure- 
ment of spare parts by the Delhi Road Traqsport Authority is still not satls- 
factory It i~as been observed that there has been no intelligent planning to 
maintain an adquarc reserve of spare parts In anticipation of future require 
mcnts. There has a1.w been lack of appreciation of the importance of arrang- 
ing tht procurement of sparc parts at the time of placing order for new 
buses. Government arc taking steps to reaify this povition so that in  
future t h e e  is no undue hold-up of buses in the workshop (or want of 
spare parts. A~xion has already been taken to procure for the D,R.T.A. 
release of foreign exchange to the ortcnt of Rs. I -26 l a b  and a licence to 
i m p r t  spare pans of this value needed for tho 43 Albion and 35 Guy Arab 
vehicles is k i n g  pro:ured from the Ministry of Commerce & Industry. 
These spare pans will be encugh to meet the rquiremcnts of the two obsolete 
type vehicles for one year. The Authority has further been asked to 
indicate the rcquiraaents for the next three years in respect of these makes 
as well as all other makes so that, wherever necessary, help ca? be giveo by 
~Governrnent in procurement of the spare parts. Simultaneously the Au- 
thority has been asked to follow a scientific method in s t o c k i  and supple- 
menting spare pans in respect of the existing vehicles and the vehicles that 
i t  will acquire in future. 



59 
Recently the Authorhy ham thanselves nlso taken some steps to pro- 

cure the n m s s a v  snare parts from various sources hitherto not fully tamed 
like the nationalised transport uncimakings. the local market and p e r a l  im- 
porters. Some spare parts have a~ruallv amvcd and more are cxpcc.ted to be 
shipped from United Kingdom and S u d e n  by a rtprcscnta~ive of a tocxil 
firm, on wham a big order was p l d ,  who is at present in Europe in this 
coaurmicm. 

What is the numbrt 01 'pen01 d*' and d i d  vc)ni.les /or wlri~h t h  
spare purrs arc nos uruilablc in India ? 

The makes and number of vehiclcs for which spnrc parts arc not readily 
available in India are given helou : 

P e d  Busts : Bedfbrd SR-206 . 30 
AlhinPetrol . . z (Obsolete Model) 

-1 Buses : Alhion (1x44 (Diesel) . 40 ( -do- )' 
Guy Arab 35 
Scunia Vabig . 5 
Lcyland Comer hlk. 1 . 4 (Obwlcte Model) 
I.eyland 'I'lgcr . . I 

The above mentioned 30 petrol Redford buses are now being Jlcwlised 
instead of being run on the~r  or~ginal petrol englncs. 

The above mentioned number of 117 busc5 c i t m  not include ro busts 
which are lying in the workshop from the dates shown in  the following 
statement as these vehicles arc reported by the General Manager, D.R.T.A. 
to bc "ineffective" vehicles. 

Vehicle h'o. Dare of Receipt in Workshop. 

DLA 5682 . 
DLA 5683 . 
DLA 5679 . 
DLA 5670 . 
DLA 5678 . 

DLA 5680. 

DLA 5681 . 

DLA 5677 . 
DLA 5613 
DLA 5676 . 



2. Oi) ffoco manv rypcs of wtrjrln do rk D.R. T.A. cantrmplae m haw 
in their j?rer 5 

At presnt the follwvir g hiakct and Model% d vehicles Pa%e?ger brtsar) 
are owred by the D.R.T.A. : 

I.cylard Tiprr . 
Lryland ('nmct hlk. 11 Modcl ECCh'dRT . 

-Jtr EC0;2tqRS . 
-tic*- hlk. I hloc!cl E(:PC)'IR . 
- Mk. I1 h ld r l  ECP02rIR . 

I.esliurd Royal T ~ g c r  Wcdt'mawx RT3:r (nut of 134 under 
ordcr) . 

kdford SH-206 . 
Alhion Per rol' 
A l lhn  Dicscl ('X-9 . 
Siunia Vuhk 
Guy Arah . 

'I'hr 1) K T  A. doe\ rot p~oi-ow to adti any rcu makc\ )u\t rou.  Sran- 
dardi~ut~trn ot fleet oil (11 c or two hiakc4 of Heavy duty (hty type vehicles 
will hc thc nrnl in Iuture. A\ I he old huscs complctc ihcir 11fe ar J ere s c r a p  
red, thc Mekrs art1 hIoc'cl\ ot t u4es u ~ l l  kc g1adua11~ ard prigrcss~vely 
reduced. 

2.  (iii) What s f q s  orr rakcrr ro m u r c  rk arailabilrry of sparc-purrs considered 
wccssory j~ r ~ h c  ir n~arwt nancc at rhc timr of purchasing t l t ~  tlrw &- 
clts ? 

As stated under item 2(j) abovc, adequate steps have not been rakcn by 
thc D.R.T.A. in the paht in lhis rcspca. 

Thc General h h a g c r  ha$ stated that the avadability of span: pans will 
be ensured by placirg hulk in&-I ts at the t h e  of ordcrirg of r t w  chawis, 
The suprlicrs wl l  be rcqut%lecl to so stapgcr deliveries as to make the storm 
avadahlc In instalmcr.rs by the I h e  the r ced therefor is anticipated to arise. 
As stated above, ms~ruc-tior s have already been given to the Authority to 
f o l b ~  a scicr 1 ific mithcrd in stcxkir g ar d suprlaner t ir g s p r e  yarl s. mese 
irstxua ior s were given to  Gcreral Mar ager verbally by Secretary and will  
be folloucd siwn hy a letter on the subject). 

Jotnr Sccrorary lo rhe Gaynmt~n~ of India, 



APPENDIX IV 

SVBJEC~ :- Information requrrcd by  thc I 'ubl~c Ac~ounts Chmm~ttce at 
their sittings hcld on brh nnd 7th Scptmhcr, 1957 on thc points 
aris~ng from thc I1 .K '1'A 's accounts for 1954-35 etc. nnd the 
Aud~ t  Reports thcrcon. 

8. .4 notc a rht. financiul rzstrlrs of r h  w ~ w k ~ q  U/ Kourt Nu. IS-A RIW 
Semtce. 

The  operation of this King Scwrcc wils stirrtcd with cffcct from 15th July, 
1957. A table indiaing thc operational statistics including the income of this 
service is given bclow. It will be obscrvcd therefrom thilt this service 
has proved a success. 'I'hr financial rcsult is quitc encouraging in view of 
the facz that the expenditure pcr rnilc is about Kt.. I ,-. 

OPERATIONAL S'I'A'I'IWICS 

Month Total Total Total Avcragc 
revenuc schcdulcd milcn~e income per 

mileage opcratcd mile 

(*)-In this month, the University remained c l w d  for I 5 days. - - - - - -- -- --- .- -- - - - 4 
Joint Secretary to the Govr. qf India. 



APPENDIX V 
(Para 25 of Repon) 

MINISTRY OF TRANSPORT & COMMUNICATIONS 
DEPARTMENT OF TRANSPORT 

(TRANSPORT WING) 

S v 8 p  : Information q u i d  by the Public Accounts Committee at thdr 
sittings held on 6th and 7th September, 1957 on the points Wkhg 
from the D.R.T.A.'a accounts for 1954-55 ac. and the Audit 
Repom thereon. 

9. A norr staring rhc medrcd faciltaes provided by the L). R. T.A.  ro r h r  sraff.  
A wpy of the Mtdical Attrndancc Rules, if any, issued by the D.R.T.A. 
may &o be forwarded. 

The Delhi Road T m p n  Authority has provided medical facilities 
to thc cmploycca and their families in its both Divisions, via. the Buses Divi- 
sion and the Tramways Division. 

2. There arc at present four dispensaries In thc Buses Division. Thcse 
are mnnncd by two Medical Officers (in the pay scale of Rs. I oo--8-1qo--1o 
17-EB-19-300) and five compounders (in the pay scale of Rs. 55-3- 
85-BB-4-1z5--5-x30). Only minor cases of sickness are attended to in 
the dispensaries. Major cases are sent to Government Hospitals. Only 
mixtarcs, powders, &n tablets and Penicillin injections on the scale ad- 
missible to the out-door patients in the Government dispensaries are supplied. 
Patent medicines, tonics and other injections and tablets are not supplied. 
The expenditure incurred on the cost of medicines, etc. during 195657 was 
about Rs. 73001- for over 3000 employees. In emergent cases, the Medical 
Officus also attend on rcqucst of the employees at their residences and free 
use of stnff m, if available, is allowed to the Medical Oeiccrs for this put 

C . All the Officers of the D.R.T.A. including the Medical officers have 
all route bus passes. 

3. The employees of the Tnunways Division are w e d  by the Delhi 
State Elcctriary Board's dispensary which is located in the p f e d  of the 
Tramways Dtvision. The medical facilities availeble at this dispensary 
include BP.  medicines, injections, anti-biotics and all nxxkrn mtment  
that can be given in an out-door dispensary. The D j h i  State 
]Eilecbidty Board bills the Delhi Road Transport Authority at the rate of 
Rs. 60001- per year on ad hoc basis in respect of dl the Tramway ~llploycer 
who number about 270. 



$. In addition to the ohcwc-mcntinned m d a i l  fucilitics, such of the 
anploycxs ps arc workuqr, in the D.R.T.A.3 workshops an: a h  entitled to 
medical treatment under the h p l o y w s '  Statc Insurance Scheme. The 
Authority's contribution to this schcme during r 9 3 6 5 7  in m p t  of the 
employees of the Buses Dniston amounts to Hs. io,po:-. This scheme waa 
extended to the cmp1oycu.s of the Tramways Division a fcw nwnths back 
AY. 

5. No medical Attcndnncc Kulcs hmVc k n  h n c d  by thc l').H.?'.A. 
so far. 

6. I t  may also be stated thnt thc 1)X.T.A. IS cnnslclcring the question 
of consuucting its own hmpitiils to impmvc the m t d ~ ~ a l  facilities fhr im 
employees. The Authority also proposes to gct u fcw k l s  rrsrrrvcd for iw 
employees in one of the local hospitals until it ha.. crmstruc-ted its own 
hospital. 



APPENDIX VI 
(Para 29 of Kcpon) 

GOVERNMENT OF IXDIA 
MINISTRY OP TRANSPORT & COMMUNICATIONS 

IIEPARThlENr;?' OF TRANSPORT 
(Transport Wing) 

Tronuways S~ctron-(hrtsrandtqq paras of 1953-54 Audrr Repart- 
fixarrm of rhc oaluc. o/ t i le  users  ad r h e  intercsr a the p+ru 
payahle to rhr D.C:.I:'.I'.A. 

(i)  The tenns of reference of the Committee appointed by hiinistry 
of Irrigation & Powcr in this case ; 

(ii) 'I'hc date on which thcy commenced work and the date by which 
thcy were asked to submit their report ; 

(iii) When is the report cxprcred to be submitted by this Committee? 

REPLY 
(i) To  check the valuation of the priccd inventory of the physical 

assets transferred by the D.C.E.P.A. to the D.R.T.A. as on 31st 
March, 1951 and to rcwrnmend any adjustments to be made in 
the values, as reported by Illcssrs. S. P. Chopra & Co., Chartered 
Acaountanu. 

jii) 'The Committee held its first meeting on 26th February, 1957. 
No specific date was prescribed by which the Committee was 
required to submit its report to the Ministry. 

(iii) Thc Cormnittee submitted the Report on 8th October, 1957 
which was rtFcrrcd to the ComptroUa & Auditor General of 
India an g-I 1-1957 for final valuation of the assets. 

go;at secretary to the Coor. of India 



(Para 4 of Introduction) 
Stotemmt shorm'ng action r a h  or proposed to bc taken opt the recomnaen.lations comained an the 2orh Refort of the Public 

A c c m r s  Comm ittce on the Dclhi Road Transpmr Aurhriry 

S. Reference to para X1inistq:'De- 
No. No. of the Report partrnent con- 

cerned 

Particulars of the item Remarks of the ,Wnisuy 

The observatirms of thc Pubtic 
Iliccounts Cornnuttee have been 
noted for future gu~dancc, 
Necm.~r). mstrualons in re- 
gird tu the suggcsticln for 
dmmuraging the appointment 
of Valuers ~n homorary apa- 
m y  have been t-ssued by tk 
.llinrr.tr). of Home Affain. 

Considering the matter in resmm 
pcct, one can see that it would 
have k n  favourable to Gov- 
ernment rf prrnirion kad bcm 
d e  in the Agreement with 
the G.S.I .T.  Company 





plete year. (The amount thus not taken in- 
to account has &en worked out to be more 
than Rs. 2 lakhs by Audit). The Com- 
mittee find it difficult to see any apparent 
justification for such a weightage inasmuch 
as motor vehicles do get depreciated in 
value when once they a a  put on the road 
even for days, nor to speak of month$, the 
more so in the case of public utility vehi- 
cles. 

Similarly clause Il(aj i~lj  of the Aprecmmr 
provided a Limit of Rs. o o  - per vehicle as 
the amount to be deduc~ed from the Jep- 
rrciatcd value of each vehlile taking into 
account its physical condition when no 
such limit was impsed by the U K. Act 

By the mcluslon of these two clauses In thc 
A g m e n t ,  Government undut  fr~tered 
both their rlght and if!< retion In t h ~ s  deal, 
the m u l t  bemg thdt J d u c t ~ i l n ~  upto K\ 
5 0 0  - o n 1  could De made even in resp- t  of 
some of the k-ehlcles 1s h ~ ~ h  accvrJmg t o  the 
I'aluers Rere not road-uorthv The 

terms hy negotiation and with 
the consent of the seller. 

The G.N.I.T. had been as- 
sured by the Provincial Trans- 
port Authority in ~ p q o  of a 
monopoly of opention until 
1953. In October, 1946, the 
Interim (iovernrnm t decided 
ro end this monopoly in m- 
p n x  to p u b k  demand vc.oid 
In the P m s  and in the I.egir- 
lacure, but thc Government had 
no rtatuton p ~ ~ r  for corn- 
pulsordy acquir~ng the (:'m- 
pay 's  business. T h e  C ~ m p a n t  
was fully auare of thiv p i t i o n  5 
and agreed to hand over its 
bu3intrs tu Govemmcnt only cm 
cc~nd~tion that its assets were ta- 
km over completely cm payment 
of full ompnsarirm for ,rhc 
m c r s  and god-wilt ln !he light 
of t he  yrincrples Laid ckmn In 
the U.K Tran~port .Act. 19.47. 

Committee am, thercfcm. m a z e d  at the 
the plea that this prov~sic~n war Jtxmed 





blameless in this matter inasmuch as they 
failed to examine the financial irnplica- 
tions of the departures made by the Vd- 
uers from the Agreement in the matter 
of evaluation of these second-hand vehi- 
cles despite the fact that the latter had 
drawn Government's attention to this 
in para (4) of' Section (11) of Part ( 2 )  of 
their Report. The Cornminee further 
consider that Government's acceptance 
of the Valuers' Report summarily without 
appreciatmg the financial implications of 
the quick decision was unwarranted nnd 
most unfvnumte. 

The Cornmlttee are &stressed at  he jxr- 
functor) manner In which the two ttch- 
N C Z ~  hiembers of the Burud 01 V d u m  
had set nut on this ~ o r k  ~nvolvmg the 
Publlc Exchequer to the tune 01  over Ks 
20 lakhs. In the absence of an)' record 01 
the t=hn~cal exanunatlon or the vehicles 
conducted by the tu o technical e x p n s ,  no 
scrutiny 01 the rrsornmenciar~ons made 
by the Bcwd of Valuers could lx made by 
Governmenr. The Comlt tee regret tu 
obsene that the ap~rcxich to this caw at ali 
levels had been umat~~taaory 

Judging from the rather p r f u n ~ ~ o r y  man- 
ner in w htch the honcraq experts had car- 
ried out their uwk, the Gmrniree suggcst 

on the casc aft- the l a p  d 
many yeaft. Soon after the 
nationalisation, a Su&Com- 
rnittec of the Standing F i U  
Committee wcnt into this mat- 
ter. The conclusion reached 

t h e n  at the highlst level was 
that the question of suspecting 
the bonaficies of the Vduers 
could not be admitted. No 
such suggestion was ever made 
to the hiinistry or entcrtaimd 
by the Aiinistry during the two 
years following the nationalis- 
tion. It is, therefore, subrnit- 
red that a further enquiry at 
t h ~ s  stage is unnecasary, as it % 
is not l~kely to bring out any 
new facts. 

.%s regards the valuat~on of the 
second-hand ax-wheelers , the 
furmula of "r~-placement c a t "  
hrl down in the Agrccmcnt 
could not be applied, as these 
vehicles were of o h h e  maLt 
and hence not replaceabk. 
hioreuver them wcrc no re- 
hble  records to show how 
much life these vehicles had 
already &me. The pria- 
ciplc r=omrna&d in thc 



that in such csse of vaiuation of assets to 
be acquired by Government. the appint- 
ment of pasons in honorary capacity 
should be discouraged. 

The interest of the Public Exchcqwr had 
been seriously neglected at esery s t w  
in handling the deal relating to the acqui- 
sition of the assets of the G.S.I.T. Cu. 
About 43% of the vehicles went out of 
commission within one year of their pur- 
chase and another I 5% by the following 
Y==. 

It was the cumulative result of the series of 
serious lapses and inexcusable negligence 
from which the Officers concerned includ- 
ing the Chief Gst Accounts Officer and 
the representative of the hlinistry of 
Transport cannot he divested of respnsi- 
bility. Thc Committee consider that this 
case required a thorough investigation 
Uld adequate aaion. 

Valwrs' R t p n  for tbe 
valuation of these t hides 
was to pay the actual W t  
paid by the Cr.S.1.T. CW- 
pany minus depreciation. NO 
depreciation could, ho*U, 
be deducted as the =hide, 
had not completed one 
of life with the G.N.I.T. 
C o m p y .  i t  woufti have bem 
better if they haJ provided for 
proportionate deciucrion frtm 
the a t  price on 8ccount of 3 
the Mod the vehicles h d  
been in use in aidition to the 
Ks. 500,'- for adjwuncnt. In 
regard to the remaining 8 
SIX-wheelers, which were new, 
the Vducrs assessed a lump 
sum replacement value of Rs. 
I O , ~  for each vehicle. Re- 
cords are not available tc 
show whcthcr t h ~ s  figure wa8 
bs or more than the actual 
price paid for each of these vehi- 
cles by the G.K.1 .T. Company. 
Since, howcvcr, the average 
price of the second-hand *hi- 



€h a f k  r d a  w4. 
around Rs. 7,000/- it is likely 
that the market value of the 
new 8 vehicles would have 
u m d e d  Rs. xo,oool- each 
New four-wh#lcrs purchased' 
in 194&49 actually cost from 
Ks. 13,500 to Rs. 18,ooo each. 
Therefore the fact that Rs. 
ro,ooo/- was &owed for the 
unused vehicles cannot be 
construed to mean that the 
price paid for the used vehlclcs 
was necessarily exccss~ve 

The rccord d m  nor detail the ;O 
resons why the Vduan' re- 
repon was accepted by Gov- 
ernment. However, it may be 
potnted out that there WM a 
specdic provision in the Agree- 
ment w ~ t h  the G.N.I.T. -- 
pany that the *ion of the 
Valuers ar, to tbc value of m y  
aoset shall not be op- 
to question by eitha pany and 
shall be find and bmding on 
both . 

It is adm~tted that a high p- 
antage of the vehdes p u r c b  
sed from thc G.N.I.T. Corn- 

_ _ - _  _ _ __- -- - - - -- - ------- -I---_ _ _  





The Committee learnt with regret that no The remarks have been noted. A copy of the 
proper m r d s  were maintained in respect instructions issued by the D.R.T.A. re- 
of the serviceable items ivhich arc w e d  gard~ng maintenance of lists of serviccabk 
to have ken removed from some of the and unserviceable parts in the case of 
vehicles before their disposal by the cann1ba1isc.J vehicles is attached. (An- 
D.R.T.A. They consider thrs omiwon nexure 11) 
serious as in the abwncr of any record, 
acts of pilferage and theft ctruld be corn- 
mined with impunity. 

The  C~mmit tee  would, therefore, like to 
observe that it is essential that when a 
vehicle is cannibalised, its servicpable and 
unseniceable pans shnuId be segregated 
and listed in the present of both the 
Technical and Accounts Officers canc-erned. 
properly authenticated and taken 
to the s t d  account. 

T h e  illinis--y of Transport should ask the T h e  Gmeral 3ianagcr, D.T.S., has stated that 
D. T. S. to explair whs the above pro- the records availble in his office do not 
cedure was not followed by them before p ~ ~ i  iJe any matrrlal to give an adequate 
disposing of the vehicles in this case. explanation as to why the procedure was 

not fcrlloueJ. 





4 33 T ~ s p 0 r t  S. No. 9 of the Summary o j  the Reconmrd-  
tiow, 

(11 With a view to assodate enlightened 
public opinion which is essential for 
the efficient working of the Delhi Trans- 
port Service, the Committee suggests that 
a respresentative of the travelling public 
should also be appointed on the Advisory 
Council. 

(ii) The Committee observe that the Advi- 
sory Council is just formal in character 
and it has not contributed much in the 
matte of provision of better services to 
the t r a v w  public. It is necessary 
that the Members of the Advisory Council 
should be made to f e l  that they have an 
important role as they form the connect- 
ing link with the public and can bring to 
bear the view point of the public at their 
mmings. The Committee, therefore, 
suggest that a half yearly Chnfknce of 
D.R.T.A. and the Advisory Council should 
be d e d  by the Ch- of the D.R.T.A. 
as such contacts mqht go a long way in 
improving the working of the Organisat ion. 
In this connection, the Cornminee also 
suggest that the meetings of' the Council 
should be more frequent than at present. 

( I )  The D.R.T.A. consided this suggestion 
at its meeting held on 12-11-1956 and 
came to the conclusion that it would not be 
practicable to appoint one single person 
to represent the different classes of the 
travelling public and it would make the 
Council unwieldy if attempt was to secure 
representation of all interests. 

( 1 1 )  Ths suggestion was also considered by the 
Authority in the above mentioned meeting 
and a decision was takcn to call biannual 
Conferences of the D.R.T.A. and the 
Advisory Council. It was a&o decided 8 
that the meetlngs of the Advisory Council 
should be called more frequently i.e. at 
leas once in 2 months. 





reply to a question es to who waq rcspnsi- 
ble for the hold-up of vchiclcs in the Work- 
shop, the General Manager, D.T.S. ?rated 
that he would take the blame for the delay 
The  Camrnittee would like that this m n e r  
should be investigated further. 

Out of a fleet of joo b u m ,  the awragc 
number of vehicles off the r o d  has h 
stated to be about 60 per day. of w h ~ h  the 
major portion is awaiting atrent~on in the 
Workshop. As the Workshop 1% now in 
pusss ion  of all thc spare parts which are 
n d c d  for carrying out repun to these 
buses. the Cammittee t r w t  that an all-our 
cffon should be made t c ~  put back the 
buses on the road wlthour any further 
IOSS of time bs employing extra staff  cv 
~ n r k i n g  an extra shift, ~f nec.wsan'. 

been supplied to the P.A.C. scparstcly in 
reply to item 2 of the list of points m e l d  
with the I ~ l k  Sabka Secretariat's O.M. 
No 37-YU'(7, dated 2o-957. A wpy of 
the imtruarcm ~ s ~ u e d  by this Ministry to 
the 1) R.'T.A In regard t o  stocking of sparc 
part% is atrached (Amsexurc I V ) .  

'The o k n a t ~ o n s  haw brm noted by the 
Ddhi Road Transpon Authority. The 
.4uthorrtv hacl a p c t c d  that rt would be 
p~sslble ctr rntrrrducc standard cstt- 
mter  and job cards after the I.L.O. 
Pmducrlvit). Expert, whclx sewices had 
bem nbtaincd by the Authority in &- 
tobcr, 1956 had cnmplcted hfi amgnmcnt. 
?%IS cxpcr;rtmn, howmw, has not marcria- 
l i d .  S tep  are bmg taken to appoint on 



(u] It would establish stadads for ar- 
tain opetruiarrPl j o b  which @t 
baveasagukieinfwurr. 

(19 For the p r o p  amtrol of workshop 
arpcndinvt and for a scientific casting of 
the &us jobs undettpken, comparison 
between the standards fixed in rcspest 
of both labour and material for at& item 
of work with the actual pcrformana would 
enable tbe xmqunat to apply appm- 
priate corrcctivcs. 





The Commrrtec would like to watch the A note on the financral mults  ut the ~orkrng 
raulfs of the w o r h g  of the tevW of the R a g  Scrwce im route%. 15-A has 
schane prcpafd by the D.R.T.A for the txcn supplied K O  the Publli Acwunts 
rationallsatlon of routes keeplag In v l m  i i u n m l t t t c  xpamtety In wpty to ttcm 
the climinat~tm of uaecooom~cal rn~leagc No 8 of the l ~ c t  of p i n t s  r n ~ l t d  wth thc 
and operatmn of ruvrccs on more dficicnt I.ok Sabha S~rctarut's  OAI No.37-Pb: 7, 
lines. dated 20-9-997 h h y  other pnr- 

posals formtrig part of the schtmc of rrr 
tional~fation of hu% routm have slw betn 
~ r n ~ l m c n t c d  r ~ m t  I\ I t  wtll, how~vcr. 
take some tlme to i r ~ ~ . t l ~  I ~ C  
rcsulrz of the~r wark~ng 

3. ,\*a. 19, 20 & 25 of Iht! Slsmr*ly of &ot?t- 
mendaim. 
(11 Although there hes been an improvc- The remarks have k n  noted. As stattd 
ment in the psition of missing trips, the a p m t  S. No. 6 of th~s ~tatanenr,'ttcps 
percmtage of missed trips is still high and are bang takc.1 to improve the Workshop 
vigorous measures should be takm ro \ide 



reduce it to the irreducible minimum, i f  
i t  cannot be wiped out completdy. 

( i t )  Since the Workshop of D.R.T.A. hm 
now ~CII quipped with necessary spsue 
p a r ~ s  and staff, rhe Cumminee suggtst that 
all-out efforts should be made rc wnJ out 
the stabled vehic le  on the road A\ a r l y  
a\ pssible. 

( i i ~ ]  When once thc stables arc LlearcJ, rhc 
Workshop man;rstsnmt s f u ~ l d  set  that 
rhc turn-round of the vchiilcs 1 5  regular. 





why the implanentation of this recomma- arrive rt scheduled timings. The Scheme 
dotion, which, since its introduction, has was rc-introduced in May 1956 w h g l  the 
shown good results, should have been k t  position had somewhat improved. 
deferred fw four years. It is m t r i a e d  to points w h m  t h e  is a 

high frequency of bus services. 

Trtnspon S. No. a;r of the Sumrnmy qf t k  llammmm - 
D.R.T.A. &im. 

In connection with the p r o w e d  amendment The v i m s  of the Public Accounts Cornmitt@ 
of the Delhi Momr Vehicles Rules &ng have k n  noted. The proposed amcnd- 
to prohibit the lifting and putting down of mcnr of the Delhi Motor Vehicla R u l e  
traffic by the station wagons, mcttor-c).i.lc- u ~ s  notifieif by the klhi  State G~V~XTI- 
richhaus and taxies at the  D.T.S. B u s  m a t  on 13-8-56. A copy of the relevant 
Stands, the Committee feel that it rcquim notificaticm is attached (A~PICMC V ) .  
m f u l  consideraion as any hasty step in 
this direction might incm$Tniencc 
the travelling public in view of the long 
waiting genera& entailed due to the 
irregular Services rendered by rhe D.T.S. 
In their opinion, therefore. an enduring 
remedy %-ill be to increax the opariond 
efici tnq by r a o v  ing the various borlk- 
necks :o which attention has Ocen d r a m  
in the Rcprt .  

(ii) As for p r h ~ w  bus o p r a ~ o n  opmmng Government agree u ith t h e  v ~ e a  n of the 
on some of rk D.T.S. routes, the Gun- c i m m i t l ~ .  -4flupl repbemcnt of prt- 
mltrce m prinilpk w ~ t h  the de- \XIC b u s  ~ 1 1 1 ,  however, take umc, as a 
mond that private buses on thcsc routa nlrmbcr of formalmes havt ro be gone 
should be suhst~tutt j  by D.T.S. buses. through as mpulated unda the Mwor v** Art. 











W Polia Rcpon which came in Dccan- 
k, 1952. s ~ t c d  fhpt pf thert WCS SIO 
evidence a cose npmst the 
Stores Officer and m the m k m g  frla 
had not been upad, the cost hnl bccn 
filcd ss u a d .  The Gtnctp) hhqJcr 
wmte a lma to his prtdccrssor, who wns 
in charge of the oqpnhtioa at the 
1he lrrquhties had occurrrd, &in@ 
ium for an ascwment of the F i d  
Assistant's amduct and integrity. Thc 
reply dated 1-2-53 smtd that he hed no 
occasion or rcosaa to suspect the d u c t  
and integrity of the Firr9nd.l Asoismnt 
during b tenure of &a. Thit was 
communicated to the Audit Depum~nt  

9-2-1953. 

I t  wlu stated m the note on ttcrn 20 which 
was furn~sherf to the P A  C:. in Aiay, 1956, 
that there was no rtxvrrf to show that 
the ammymow lcttcr ur o-en Shn Ahuja's 
rtpn w h ~ h  rcfcrrect to thts letter had 
been rrc~lvecl  In thc .\histry of 'I'ransport. 
It  u possible that the anonymous letter 
was handed over m original directly to 
the h e r d  itimager for invatigrtion. 



18 93 B 9: Transport S .  Nos. 27 & 29 of rht Summdry of rhc Re- 
commmda t i d ; .  

D.R.T.4. 
The  Committee arc unable to apprcciatc thc 

plea of alleged delay in the Jeli\*r.r). of 
diesel vehicles, a.hich wen. intended to 
replace the petrol-driven vehicles, advanc- 
ed in iustificxtion of the o \ w  indcntinp of 
spare parts. nor do they apprecli+re thc 
"imperative need to pet the h c ~ t  pctsiiblr. 
service out of the petrol vehicle\". when 
the D.T.S. had a sizeable number of J~escl  
vehicles. 

1 he C'omrn~ttce ctrnslJer ~t unfi>nunate thdt 
the D H.T.A. should hate ~rnmoblllwil 
such a large sum In unuanred spare  dnd 
should find melf saddied ~ ~ t h  <rare\ for 
~ h ~ h  t t  cnuicf not find a rend\ m4ikt.t 

The  psition regarding purcha~t of s p ~ n  
pans of rhc value of h. 6-63 lakhs wos 
explained in detail in the norm furnished 
to the P.A.C., who unfortunately were 
nut satisfied. Remarks of the P A C .  have, 
howwer, heen noted for future g u i d a n ~ .  
The  Authority has since prescribed the 
prtmdurc for wws purchaw etc. A 
copy of tht. instructions is attached. 
(A~IWXUIC V1I . j  'I'hc Authority I F  a l w  
taking energetic ctepr to dispose of the 
surplus s tore .  The  original bw>k \ 4 u e  
of the obrolete and surplus spare parts 
as on 31-3-52 u.aq Hs, 10.0j l d h s .  The 
original h ~ r k  value of' the sprr pans 
still awaiting disposal as on 31-3-57 W'U 
Ks. 2 - 6 9  l a k h ~ .  'me break-up of the $ 
sa l t :  cif stores \ t i l l  await- disposal is 
given k l o w  :- 









No. 3r-TAG(48)/57 

From 
D. D. Suri Esq., I.A.S., 
Deputy Secretory to the Govcrnmmt of I n h .  

To  
The Secretary, 
Delhi Road Transport Authority, 
Scindia Housc, 
Naw D u r .  

SUBJECT : Procedure for holdrng aucttonr 

Sir, 

In exercise of the powers conferred by Section 39 of Delhi Road Trans- 
port Authority Act, 1950, the Central Government hcrcby ciirecrs that 
Authority shall adopt the following prtxedure in auctioning its stores. 

(9 Stores earmarked for auction should be inspected by a responsible 
and suitably qualified person or persons who should record a certificate 
that the stores are no longer required by the Authority and should be auc- 
tioned. It should be open to such person or persons to rcmrnrnend the 
removal of any serviceable items from a motor vehicle, etc. before ceni- 
fying that the vehicle should be au~zioned. All spare parts, etc. so re- 
moved should be fully accounted for and proper records should be main- 
tained in respect of than. When a vehicle is cannibaliscd, its serviceable 
and unserviceable parts should be segregated and listed in the presmce of 
both the Technical and Accounts Officers concerned, properly authenticated 
and taken to the stock account. 

(4 A reserve price or guiding price should be fixed by a rwporuibk 
and suitably qualified person or persons, duly authorid in this behalf by 
the Authority, before any stores are put to auction. Guiding price should 
be fixed at 20 per cmt. of the wholesale price assessed after inspection of 
the stores. Where it is not possible to assaw the vdue of the stores, the 



gusdrnS price should be fixcd at +o per cent. of the book value. Thc Ink 
p d n g  Offims should keep in view thc fdowing points whik prresains 
thc Wiue of r r t m  :- 

I Ckmditim utility and ~erviocobilhy vcrificd dtcr aaual inspection . 
2. Whether the st- command a I d  limited or vcry wide  mark^. 
3 ,  Pricc obtained at prcviaus d m .  
j Prcvaibq markct priim of commodity whac the wmc can be 

asccrtaincd 

(UI) AUL- should 1x ~onductcd bv an approvcd Auct~onecr. A 
prupcr agrtemcnt should bc imcluded with thc Auctioneer. setting fonh 
m u ~ m b i g u o u s  tcrms thc responsibilities and liabilities of thc .4ucltionecr. 
including tht  conditions of a l e  in auctions. A form of the aucrioning 
rgrccmcnt. which is concluded h!. thc Director-Ciencral of Supplics & Dis- 
pomls with un appmved Auitioncer for conducting Govcrnrnenr ~ucrions, 
is forwarded herewith for the puidancc of the Authority 

(w) 'Thc auction should Ix. properly advertised suficlcntly m advance 
of' the date of thc auawn Imponant ltcms of st- on the auctioning 
list should a h  hc mentioned in thc advcnisernent 

(v )  Duly authonscd officrn of thc Authority should tx prcsent at the 
site of thc auction and they should supervise the aualon. Subject to the 
replhtion of the reserve prirr when rhc same h v c  bcvll fixcd, all salc-s should 
bc made to the highest bidder In  cases whew guiding p r i m  only haw 
heffl fixcd, the Supervising Oficrrr will tx. compctcnt to titkc a final dccision 
in rqprd to thc uecqmmx of any hid 

Yours faithfully. 

Lo y forwarded for information to the Dirt'ctor of Chmmirciul Audlt 
Queen tictoria Road Hutrncnts. Ncw Delhi. 

I h p , ~ t ?  Sccreurr! to thc Cmvtrnmmr of India. 



Dclhi Rod Transport Authority 
Scindia Houlcc, Nm Ik lhi  

The Pubkc Accounts C;ommitrcc haw recommended tn ~ t s  T ~ c n t t c t h  
H e p n  that when a vehicle is cannihliscd, its servicxxtblc and non-serviccablc 
parts should be segregated and llsted in the prcscncc of both 'I'cchnical and 
Accounts Otficlcrs mncerncd and properly authentmtecl and taken into 
stock. This rccommcndauon has no& hccn accepted tv thc c'mtral 
Gove.enunenr and the Authority. 

The Works hknager and Electncsl Fort'nlnn, 'I ramwu\s nu) thcrdbrc 
ensure that the a b v c  instructions of thc I 'uhl~c Accounts Committee are 
strictly comphed with a9 nnd when an!. vchiclc 14 cann~hal~l;cd 'The 
Acmunts Officer to be present for t h ~ s  purpnw \v111 tw dc.putd tx thc 
Chief Accounts Officer. 



Noct Rqmrdlag Ftx8tioo of thc initial cmpital of the 
Dclhi Road Transport Aotborlty 

The p i n t  st issue is the d w i m  of the intitial capital investment 
of the CmtrPl Govefnmcnt as on the dote of taking over of thc Tran~pm 
Service by the D.R.T.A. vix., ra April, 1958, with reference to Section 31 
of the D.R.T.A. Act of 1950. 

2. In this connmicm the Mance S h m  of the Delhi Transport Service 
BII on 31st March, ~ y p ,  which has almdy bccn accepted by Audit is placed 
Wow. It will bc sccn thercfrc~m that the total value of the assets as on that 
date is rrhown 38.13 laklu aficr rnk~ng into account the element of dc- 

reciation which has bccn charged to thc Profit and I m  aaount It would & only p r o p  to declare the intual capital st 38.13 hkhr. 

3. T h e  Dim-tor of Audit, howcvcr, is of a different view : 

( i )  with rcfcrmcr to Scc-tion 31 of the D.K.?'..4. Act the Director 
of C'xmmcrcull Audit has statcd that thc initial capital should 
bc ~rrivcd at in terms of the total non-recurring rx nditure 
actually incurred by the Central Government which is 55 66 
lakhs. 

(it] in the course of informal discussions the Dcputy I3irector Com- 
mercial Audit was, howcvcr, willing to strctch a point and 
qrec that thc cquivalcnt of the depre~at-arion nn~ncly 1 7  53 Lakhs 
could hc brought withm thc s w p  of the "Funds" mentioned 
in Setion 32 of the D.K.'I'.A. Act and hand~vl over in cash to 
the 1lH.T.A. 

4. In this c o ~ c c t i o n  the fi>llowing cmnrnents are offered :- 

(13 ,Section 32 talks only of "Vesfit&' of property, funds, etc., there 
is no provision for cash paymmr. 

(ii) such a cash payment would have considerable repercussions on 
the ways and means position of the Government. 

(it'll a dcpmciation fund is only a notional balance which may either 
be invcstcd elsewhere outside the industry or ploughad back 
into capital. i n  the cnse under consideration the depreciation 
has hccn so ploughed back and has got merged with the capital 
assets. Thus by declaring the initial capital at the depre- 
ciated value of the assets the Dcpm5ation Fund will auto- 
matically b: taken to have been "vested" in tbe D.R.T.A. 

(it!) The intentian behind the clause in Section 31 of the D.R.T.A. 
Act - " and decked to be capitnl expenditure by that Govan- 
mat", was to give the Govcnunc~lt ooasidaabk latitude in 



a d y  dacm the initial capital. The amention of th: 
Director of Commercial Audit that the total non-recurring ex- 
penditure should itself be as "thc cmpitd cxpcnditum" 
and t h d o r c  "the initial cepital" is not acxcpmhle. Had that 
betn the intention therc was no nn=ity to pmvidc for the 
"dedaration". There is no question of declaring n fact which 
is h d y  t h a t .  The declaration pmvides for arriving at the 
initial atpitel as on 1st April, 1950 after taking into ac .un t  the 
depreciation. 

1, therefore, suggest that the initial capital m a y  bc dcclurtd by thc C'xntml 
Government at 38-13 W s .  No other payments will hc made to the 
D.R.T.A. The Ministry of Law may also be consultd in this regard. 

D.S. 3-2-1958 

I ogrec: with the above view, which was recorded uftcr discussion with 
me. Mmimr). of Finance may kindly see for concurrcncu txforc n drclum- 
tion regarding thc initud capital of 11.R.T.A. is made. 'I'hercufier con- 
f i t i o n  of the M h s t r y  of Law regarding thc intcrprctntiun o f  thc pro- 
visions of Sections 31 & 32 of the D.H.'r.A Act as madc by us will be 
obtained. 

3-2-1958 
Ministry of Finance - Shri H.G.  Abbhi 
Ministry of Transport &  communication^ 

(Department of Transport) U.O. No. 17-TAG (21) 57-Part. 3 dated qt'r 
February, 1993. 



(Transport Wing) 

Prom 
Under Smctary to the Gmvcrment of India. 

'Ihc Secrctaq, 
Delhi Road 'I'mnspon Authority. 
Scindia Houue, 
NEW DBLHI. 

Suoj~tn :-Acrron on r l~r  rianous powits armqq our oj the dtscrunonr 
ar the llrblrc Acct?unrs Comnrrrcr's sirangs dmng S c p  
r d m ,  1957 - Stocbng oj spare parts. 

Sir, 

I an1 directed to refer to the materid furnished by you in reply to item 
2 of thc list of the points enclosed with thc b k  Sabha Secretariat's O.,M. 
No. 37-PU 57 datd 20th September, 1957, and to state that In the opinion 
of the Central G o v m e n t  the position in regard to the procurement of 
s p a  pans by the Ddhi Road Transport Authority is till not satisfactory 
The necessity for building up an adequate reserve of spare pans to meet 
the requirements of the D.K.'T'.A.'s buses as and when they arise cannot 
be over-enlphasiscd. While the Government ap d t e  the difEcultics 
involved in this matter, they consider that the dcultia sre not insuper- 
able. It is, t h d o r e ,  desired that- 

(a) An all-out effort should be made to pmcurc withm the shon- 
est possible time the spare parts required for repairing those 
buses whlch have been standmg in the workshop for more than 
two weeks for lack of spare p~rts. For this purpose, a detailed 



list giving the number and name of dl thc spun: puns cictidrnt 
in respect a c h  of thcsc vehicles shoulcl hr. pwparcd. and orders 
placed for p m r i n p  thcm, if not aalwady ~itmc. 

jb) A scientific method in r cp rd  to thc stocking onci wpplcmcnt- 
ing of spare parts in n5pcx-t of all the existing vchiclm us well 
as the vchiclcs to tw wqui rd ,  in futun- should br. fcdlowcci. 

(c) Irnrndiatc stcps should \u taken to work (rut the rquircmcnts 
of spare p r t s  in n-sycc.~ of thc various makes t)f' thc misting 
buses for the next thrcc \cars ankt to prruirc the rcqulnd spwcs. 

(4 Special a r c  should bc taken iit thc t m c  of placing crr~lcrs for 
new buses to cnsurc that sprc parts for thrm wdl iw i~vurlolblc 
as and u hcn nccdeii. 

(c.) This hlinistn may Irc apprtuchcrl for uwstimcc in gcttlnl; such 
spurc. nq arc not avail.tblc In India nnd cannot tic had thrcsuph 
the ordinan t n d c  chunncls. 

Yours tiutht'ully, 



NOTIFICATION 

No. 1:. J 2 (142):55- hl'l'&(X :-In cxcrclsr of thc powers cwnferrcd 
by Scctntn 67(1) ( a )  of thc Motor Vchicles ALT, 1939, the <:hlef (hmmissioncr, 
Dclhi ~u plcucicd to mrrkc thc f~)llrvwrnp mendments In the Motor Vehicles 
Rula 1940, the a m c  having bwn p u b l h h d  ode his notification No. 
12. 12C142)15.(-hY1'&('II datcd the 25th Apr~l ,  I 956. 

Hulc 4-37 of the N H I ~  Rules, shall be re-numkrcd as Sub-ruie ( I )  
thcrmf and uficr Sub-rule ( I )  as so re-numbcrcd the fi~llowng sub-rulcs 
ahull ix- ~nscrtcli, namcly :- 

( 2 )  'I'hc driver of ir motor cab includ~ng motor cycle nckshuw shall not : 

(u)  allow his club tvhcn 11 1s not cngaped to remain at m y  placr other 
than stmd iippo~nted fiu the p u r p w  nor shall he lo~tcr for the 
purpow of it\ being hired in any publ~c  p1ac-t ; 

( h )  prcvcnt or atwrnlrt IC) prcvcnt rhe first cub on thc stand from being 
hircd ; 

(c) in ttw absence of reasnnublc cuusc to the cwntrary proceed to the 
cic~tinntion nurncd hy the. liircr hy thc shoncst and quickest 
nwtc or undcr any circumstanca dlow his vehicle to halt at 
n lucu. withm u ~IIS~UIC'C of thiny yards of the Hus Stops or stands 
o ? the Delhi 'i'mspon Servicr either fbr the purpose of putting 
down traffic or for any other purpose whatscwver ; 

(d) makc use of his cab in c~mnec-tion with or for the furtheran~x 
of' prostitution or uct us u prcxurcr of prostitutes ; and 

( 8 )  demand or U C W ~  m y  fare in o t c w  of that to which he is legally 
cnt~tled. 

BY ORDER 
Sd/- S. Swaroop, 

Secrcray [Local SeJ/ Gwr . to the Gwmmrent, 
Del% sratr, Li. 



Compnradvc statement indlcadng the present fua structure 
and th* revised fare otructurc 

IIxisting I'rvpscd 
Fare (Ncw furc (Ncw 
mnegc) coinupc) 

nP. nl'. 

I .  upto I mile . 6 5 

2. above I mile and upto 2 milcs 12  1 0  

3. above 2 miles uncl upto 3 milcs . 16 15 

4. ahovc 3 miks and upto 4 miles . 19 20 

5. above 4 milts iind upto 5 miles . 2 5 25 

6. above 5 miles :sand upto 6 miles . 2 8 25 

7. above 6 milcs and upto 7 miles . 31 30 

8. above 7 miles and upto H miles . 34 30 

9. above 8 milcs and upto y miles . 37 35 
above y miles and upto ro milts 41 

above 10 miles and upto I I miles 44 
nbovc I I miles and upto 12 miles 47 

above 12 miles and upto 13 miles . 50 

above r 3 miles 'and upto 14 mdcs 5 3 

above 14 miles and upto I 5 mila 56 

above I 5 mile and upto 16 miles . . 56 

above 16 miles and upto 17 miles . . 9 
above 17,miles and upto r 8 milea 56 

----- --- - -  - - - -  --em-- - - - - - - - - - 
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: f ,  Hnjphat Depot Stows M 111 stock p r t s  for rrlarlr of (;he! , i%cdf~vd 
and other Lcyland vch~clcq that ,trc un~lcr jur~s~itcttcw of thl.; 
depot md ~ 1 1 1  itls(1 have ihc \ut,-wctlc~n\ 01' pctn~l  i ~ d  luhri- 
a n t s  and a night storm 

!b)  The ~on\umpllon \v111 hc ~ c v ~ c \ \ c ~ l  Ietr t h ~ c c  I I I ~ ) I I ~ ~ ~ \  i U I i l  1 1 1  L . I ~ C  
r e p l r e t  r e  I I I .  : ~ c r t s  I I I I 1 1  p l . ~ ~  cd 
on the manu1ac.t uren 

(d )  All the hrorcs also will have 3 board\ I!I their o f f i c : ~ ,  oric ( ~ t '   tho^ 
boards will indicate such c.sscrarial itcms rccluireJ t o r  vehiclcs 
that arc held up and arc r'ot available in stock. Sccorld board 
will irdicatc esse~rtial items for which thc vchic.1~~ :*rc hclil u p  
[hat have just arrived so that the Foreman, Workshop could 
see this*board and drau t h a n  immediately. h !turd hoard will 
have the name5 of' essential c-urlsumable items thar are always 
required to he kept i r ~  stc)ck f i n  order th21t there may 
not be stoppage of work in the Workshop, as ti)! cxamplc, Acid 
for Batteries, Cotton Waste, Kcrowne Oil and such like item\. 
T h e  daily morning stock balancc of rhesc itcnns is marked against 
each item so that the stock-keeper is aware if' rcplenishmcnt ha? 
got to be arranged. At present rhc depots will place thcir in- 
dent on the Head Office in accordmcc with the existing procedure, 
but at a later stage, when Kardw records are uprodarc, the supply 



mion of lnorcs branch will arrangc transfer of stocks from the 
main store ra other dcpcm as: and when they find the Depots 
crtwku tliminhhirg 

( r )  The I o a l  purchase which is k i ~ g  donc for urgent r e q u i m m t  
will continuc aus af prmcqt rill such ?imc bulk w c k  arc 
avotlahle. When a morthly ~ n d c r t  is rcccrvd from the depot 
for zparc party, the ava!lahlc ltcms rv~ll bc lrwccf and after as- 
ccrrurnir g that liubslrtutcs arc not nvallablc an indent on thc 
m~uf i i s rurcrs  will hc placcd immcciru~clv askir'g the manufac- 
turcrcl t o  ~ntirnnrtc uilhour dclav the rtcmz which they will he 
supplying and ~irnt~ltarcnusly quotwion~ from the marka wl l  he 
cdled for in accordanrc with rhc prcscvr proccdurc. If the 
rtcmq not available nre already on nrcfcr ~ r t h  thc manufacturers. 
telegraphic r c r n i ~ d m  should bc ~<\uetf and the  upp ply arrhfted, 
if ncccwiry. However, u hilr wndlrg txqulrles for quotar Ions, 
thcy wrll ucc that rhc rornenclaturc or thc corrc~l: dcscnptlon 
of ntores 1s pvcn In thc r-rqutq and all orher rnformation that 
will hc rcqurrrti at the rimc of takir-g a dc~lritm of purchase, 
~ l l l  hc callcti for from the tendcrcrs. a\ for cxarnplc. the tenderer 
ulll hc n\kccl to quote the corrcrr price m d  thc unit of supply 
rn or~icr to liavc unrfomirt~ ln quo tx i~m\  for rhc purpow of corn- 
pariwn, for cxamplc ~t the quotation., are wked for dozens, 
thc rcncicrcrs shtrul~l tw in~rruc te~i  to quc~tc ~ i c f ~ n ~ t e l y  111 ~iozcns 
and In caw ~ h c  yuotatiotlh lire callccl for in gullons, ~orrcc t  gal- 
lon\ meawrc 1.r , Irnpcrrul gallon or 0 .$\. (iallon should he 
n~cntlcmd. In cusc wnplcs  arc rcqurrcd, 1111s dw \ h d d  be 
tncrit~oncd, uhrlc wndirg ~ h c  cr>qurr\. -H) that the purchtc\e 1s 
not dclaycd after rc<eipt of quorntlons for want of wnp l l=~ .  
A l w  immc~iratcly on opcrlrg of qwtat iom, th t  crthclal r c \pnvb le  
for local purl haw u 111 \ L  rut lrilm thc quorn~iori\ t hornughl~ for 
prcpuratlon of conipararr\*c <tatenlent iind 111 cow arly ~nformatlcsn 
I \  luckir~g, this informatron ulll  Irc callcd tor irnrnediatcly before 
prcpratron of ttic conlpurarlvr \tatmwnt, so t hat the caw whcn 
put up fhr officrul sanction I \  conlpletc In all re5pects. However, 
befbrr putrlng up the propcwil for purchase, items that the manu- 
facturers have suppllcd aynrn.fr the indents ~ 1 1  be dclcted. 

'j) In order to haw unifivnnity in the nomcnclahlres of the items 
and to avoid duplication of cards, all the enquiries, purchase 
orders or indents and the Bin and Kardex cards should have a 
uniform nomenckure. This is only pcsssihle. if from the v e v  
first stage, i . ~ . ,  from the indenting stugc, the corrrxt r:omenclaturc 
is uscd. For instance, if the item rtyuire$ is Vah~e Grinding 
Paste (a$ it is usunlly c d d )  the correct nomenclature that should 
he used for t his is "Comy?owtd Corboraxldum" for "VALVE 
GRIDNING." This uniformity should also exist in respect 
of every item of m i ~ c e l l ~ c o u s  storc on all unirs rccords. The 
a m ) .  vocxbularies that are available in stores, office will help 
to put this in effect and all Stores Personnel should study this 
cxrefully. 

(8) Usually it is a common practice that d e p r s  keep on repeating the 
indent till stocks are received and actually when supply againsr 
all thcse indents are received, the stock hecome surplus t:, n!- 



quircmrnt. Thcrefnre. the indrnts should be carcrfully nudid 
and m y  item already on ordcr should not he provisiorcd for, 
but mion should tu takcn to expedite supplics dr tady  
ordered for. In ordcr to avoid this copics of all purchnsc orders, 
supply orders and indenrs placcd for material shoulJ invariably 
be .sent to r k  Kardcx src-tiw so that this should E.c p w c d  tm 
the indent card and rhc exact quantity wc h a w  got on ordcr 
can he asccrtaircd. Thc  Kurtfcx swrinn will muintnin a scp- 
aratc filc for all thc. c or j r r<  ard quwtitics on ordrr ~ 1 1 1  IT pz\l;tcJ 
on the irdcm inrd. In ~ m c  thcrc &YS rot exist N hcadtrlg on 
the card for an item or~fcrcd, rcw card\ includmg thcw ciu~is re- 
quired for stcrw use u ill tx. prcpureil and rhc t d c n t  ptstcA. 'I'ltc 
new cards thus preparc~l for atorc use H I I I  go to thc coricwvcd 

I .  Purr NO. 2. Grotp n'(, 3 .  h'rnrt n t l r l~urr  j. In stot k NI C c~v11ru1 
S I O ~ E S .  5 .  In  stock ell Ctnlrd V'orikclrtrf. 6 .  In 3rot k ur h'q ( ~ h r  7 ftr 
$rock or Korolbuglr. 8 .  P'orul rti all I)cror.c. 9. C)y. 

111. Receipts : 
(a) In all cases when placing incle~ta, supply ortier*, or I'urchasc 

Orders, Suppliers will bc a5kcd to >crd  their proiornur invoiucs 
in advanc'c. in quadruplicate or at lcilst with the H.K. ,  whic.h 
will be received by the Acc.our.tant. I n  t a w  suflic,icnt copics 
arc rcc,eivcd, tbc.w will bc prcyarcd in rhc scirion, onc L'OJ?)' of 
which will rot bear thc pric.es. This copy m i l l  bc hanclcd over 
to the respealve Kardcx Clerks. 

( h )  Kardex Clerks will thet k the ir,vuicc.s with the rndcnr or crdcr 
and ascertain that rhc quantity mtf rhc st(trcs invor~cd are in 
accordance with rhe order placed. Simultnncously the quan- 
lily received column In the irrdent card S'l'It-y, the column 
No. 1 1  and 12 will be e~ tc red .  0r .e  copy of' the invoicx with 
the prices omitted will kc directed to the storckeeper for his usc 
at the time of rcccipt of stcrrcs. The priced copy of the in- 
voices w ~ l l  be dirccred thc pric,ire clcrka for verification of 
the prices charged and uficr asccrtaifiirg the corrcctr:c?is of' thc 
p r i c e  charged, one copy will be rc~niccd by the pricing c l a k  
in a file er,titlcd "Icvoicts for goods expected." The rest of 
of the two copies trf the invoices wdl bc returned to the Arcount- 
ant. In case, therc are any variatiors in price or of wppliw, 
this will be taken up  with the Suppliers irruricdiatcly by rhe 
Accountarit. The  despatch advice or the Railway Receipt or 
any other i r  timat ion such as bank in1 imat ion regarding the dcs- 
patch of material when received will be sent to Ckntral Stores 
for clearivg of the packages. 



(c) A rcgintct cn t~ tkd  "G<KnJr Inward Regifla", will be mainrrainad 
bf rhc ~tctrrzs, whcrcin full particulars air., R.R. or the V P.P. 
Numhcr and wcight of rhr p c b g c ~ ,  amount of freight, whether 
paid or to  pay, $lation of despatch, station t o  which daigx~cht j  
r7c. wil l  tx cntercd. The store ~her-rinn will mark tm the unpriccd 
c x q y  of the invtricc, the Itwititms, for items for which cards 
cxt4t ard for tflhcr itam. thc ncw cards will be kept along with 
the tnvortc. 

(dl 7'hc t o r  q w m m t  u hcrl rcccrvcrl w~l l  txr opcned urth the l e s t  
~ w v l ~ l c  (!clay i r  the prcscncc of thc store*, inapcc~ctr, checked 
for rtrrrcc-rrrm of quallty and quantrty of thc item4 and DRBs 
prc.fwccI All ttcm'i will tx: lat-wllcii with thc rttrre l a td  form 
Sl'Iq, u h ~ t  h w11l give I t ~ n t r c n t .  quantity. part No ar~d the 
DRH rcfcrtncc so that thew Ircm5 will lw htnncd and entered on 
thc ~ I I I  curd. The informarron for tarnmg ctut the entry on 
hlrl c nrd w I 1  l ~ c  uvailizhlc tir l  the 4frrcs l a k l  STR 4 attached lo 
thc part lit cry s u ~  h cntr! \\111 be initialled hv t t c  p r w n  
hirrnir>g rllc iten1 I n  cilsc a ~ovslgnmcnt rccc~vc~i i \  too lorue 
t r )  tw. opcncJ and chrt kcd wthm n Jay, ollc t opy of rhc DHB 
fclr t h c ~  1te111\ that ilrc c h c ~  Led and opcr.cd u111 hc forwartid 
r c  t hc Storc5 t~rrrr ic  h by forcnoon thr follon wg Jay In ordcr that 
n l l  ictrlpls that arc cr tcrcJ or;  the Bir, Card would nl\o hc posted 
on I hc Kat r4cx crli  I!\ so t hot thc 1'04t1ry 111 the Hrn cnr'l\ & Kw- 
tlcx tar44 c~)ultl hc 111 corlforn~itv and dn t tq~w.  The duplrcale 
copy of the I>1<11 v 111 1-w i i i tuc hcd to rhc involceh to hc forwarded 
\I 1111 fhc rn\or<c \i hcn t hc crltlrc ct.nsrgnmcnt ha\ kcrl c hcc ked 
l'hc I)R13 u 111 1.c \rpr rJ t~!  t hc. hotorckecpcr for receipt and 
by I I I C  11yc< 1 0 1  ittr eorlctt! c\\. -rhe IX<H Nlll alw I1c'lr lw'i- 
110f 8 fc~r thc r ru rttms for ~ h l c h  nit loca.lon e%i\t\ ~ I ~ " V ~ O U S ~ Y .  
'T'hc DIiIl nunllwr  ill alvt Ilc cntcrd on the u~\.orcc copy 
agair.st cat h ircm 

( E )  Any J l x r  repar-L ~ e s  o t w ~ \ c J  will he clc.urly endorsed on the body 
of rhc Irr\ottcb u1.d ~ h c n  tlw cc~mplcte cot srgnment IS opened 
out a~ J c 111 c AcJ ru tl hrnrcti thc DKR w t h  the invoices \ \ i l l  be 
writ l o  I he Sor rcs Untr-t h. l'he Ac 10u1~tl-111t u 111 lake ~mmetf~ate 
uctron 111 rcsycct of the drs~rc~-ur.~ies. Thc DRR received will 
1.c rasscd on 10 thc prlr 11 g c lci k, who will compare them H ~ t h  
~ h c  cupy of thc w\wces, rcta~ned by the pncirg clerk in the prc- 
victus ~ r m u  tc. The 1ar;Jcci tost of' the items will bc calculated 
an,! entcrcct on the DRH and the DRB passed on ro the Kardex 
C:lcl k for pttsr irag on Kardex Records. 

(f) Thc Karcicrr Llci-k \ \ i l l  cornplcte thc cnlriw on  he indtnt and 
price cut1 STH-g tts well as enter the receipt on the the stock 
curd STR-7. All receipt critries in the stock card will be in 
red ick. The location for the r.ew i t m s  as indicated on the 
DRB will also be er.tcred on the Kardex Cards. One copy of 
the DRB unith the c.oyics of' the ir.voice duly verified will be sent 
r o the Accuur ts RI ani h for pajmcnt and one copy of the in- 
voices will br rctaired in the Solres Brarch. Invoices from 
firms like hilss. Gereral Motors, Albion Motors, MIS. Pearey La1 
& Sons-Leyland Motors, with whom there are regular transac- 



b a r d  ioned Budget . 
kor ~ y r c s  . . . . . .  

bdte Order  h'o. Amount Haliince I h t c  Order  Amount of l h l a n ~ c  
XO. SIOI-C 

r e d .  



A few pqp  of tbc re(rigt.a uilt be allocated for different catclpria 
of st-, i.e.. sparw, Oils& Lubrill~lts,  Fuel Oil, Tyxs etc., m sanctioned 
in the budget. 

f V-ISSUE OP ST0RE.Y 
(xi) All iwuc of stores t c r  workshop will lx i qa in~ t  an iswc Re- 

quisition, which will bc signcd by the officlal a u t h o r i d  by the Works 
Manrytcr . 

(b) W'hcn a pan rcqulrrs replaccrncnt the Workshop Inchargc will 
ccnify that thc part IS unrcrv~ccttltdc and In caw of dcfiixncy, locatc 
rcspc~n%~bil!ty for tlcfic~cn~! ant! fcw ccmwmi~t~lc and c~upmLi.ihle \torts, 
he u 111 wnify that the prct IOU\  supph ha\ twcn propcrlv acc~wntcd for. 

(J) In case of storrs r tqu~rcd tor pcnrrnl uw of the I k p t  and 
fin Furl oil for V C ~ I C I C ~ ,  rhc r e q u ~ s ~ t ~ o n  14111 tx slgned for bv thc Traffic 
Supcrtntcntlcnr. 

(f)  ' lhc Storc Kccpcr \i i l l  derail onc 01' hi4 a.ssi\tan~s 1,) issue the 
starch, ilnd thc corrcct pr rxdurc  is that the rctumccf unscr~i~rrahle itcms 
will he kept in a pLcc t~ll(,cxtcd f;,r this purpcw. I 'he 11111 (Ad of'thc 
wquircd item \vilI tw posted in~rncJi;rtclj. indicating a1x) thc bakncrc in 
stock uficr the issur and in~tti~llcd by rhc ishucr. 'I'hc pan for issuc will 
tx rcniovrul from thc hin nt thc sanie rirnc cntcring the part No. and 
Ciroup No. on the rcyuisition in thc columns allotted for this purpose 
m d  signing in ~ I ; I L Y  ugrinst \ ror~l  "Issucd h,"hahcr cmqdcring the entries 
of ~ h c  issued columns. 'l'hc \vcvkshop parry who \rill tx rrciciving stores 
mill sign in thc column "Hc~ccivcJ by.'' 

(p) Issuc IiCquts~t~ons arc prepared In tnpllutc. and two cop~es of 
thc lssuc K c q u ~ s ~ t ~ o n  w 1 1  tx retained b! thc store,, tind thc th~rcl fixed 
copy \rrll bc rcturncd to the \\urkshnp nftcr cnrcrrn;: thc lssued ~wlumn. 
In this connection the store stnil \\ 111 srncdy note that, no stores wdl be 
utkcn our of rhc bln M ~rhout tlic cntr). k ~ n g  madc on the bin card. Pomng 
oj hrn curd or o fclrcr s q c  15 .\rri.r!\f proltrbtrtd ivrd stnci dlraplrnary aawr~ 
w f l  bu dm f ~ w  atty dt~varrtnr j r m l  rhrs rdt. Thts also apphcs m rCSpecT 
of cntt-r;ug thc Pert Cir Circrup h s .  on the rcqu~st t~on lmmedtately after 
muk~ng ( ntry on thc bm lard. In case, it 1s not pcss~ble for the workshop 
to send 'hc issuc xqunttlon p d  with the person dra~ing the stores 
every tlmc the first two cops \u11 tw sent to stores and the person drawing 
the stores wtll, on receipt of then1 complete the third copy of the pad, 
which will be in the workshop. 



!k! I '\u:ill\. the I\cur ot storm will tw it1 thc or~icr < ) I '  lirst c.otnc 
first I),: ! ~ \ t ! ~ d .  ~u r t~~ . t~L i r I i .  t h ~ \  pr t~~xdurc  \ I I I I ~ A  lw : I L I I ~ J ~ C A  in :tic 
C ~ I S C  t > f  . I \ i ' t . \ .  i h l t c n o ,  Rubber go$jJ\, t r ~ p h * ~  ~ I ~ I > \ L . s  iinJ oth-r pcr i -  
9hi lhl~'  It''lTl\ 

(m) W'orkshop In~,h:trw ulll a l i ~ i ~ \ \  cmwrc t h r  thc. cnunt1.r o!' t h e  
stores IS nut ovtr-croivJc~1. 1'11t 1 1 1  rlct,i~l rncn for tlrauinc .;torrs In 
rowtlon to :ivoid over c r o u d l n ~  .tr  thc .;tor.c\. i v t ~ i r : t ~  only cmxtcs ~.ontu'iion 
tc~r the stores stat1 in i\suing rhr ~orrci , t  1ic1n4 mi.1 rn.ikrnp propcr cn t r i c s ,  
also entailing lo\s of nlun hc)urs ;i\ thr person,, tlraulrig store\ will huvc 
to wait for sm~er imr  fi)r Jraulng supp11: 

(0) I n  ca\e a minor item is not avuihblc for issue and I \  urgcnrly 
rcquircd and ~ o u l d  be suppllcci from t ! ~  ~omple tc  k ~ t ,  ttic said k ~ t  may bc 
dr sa smbled  and bc urltton ofl rhc chargc hy Is.,uc l icqu~\~t lon  pad 
irhich wlll be spec~all) kept for usc of storcs and the cornpc)ncnt\ of the 
kit will be taken on charge under separate Part Xurnbcr on n 1J.H.H. by 
glcing cross refcrrenie of the I1.K.H. and the lssuc rcqul\ltlon and the: 
r rqured  part wucd  against the uorkshop rcqulsltlon. 



(u) All thc Issue Vouchers for tmsfers  to other Dcpts,  and the 
D.W.lls, fbr thc day udl  dso htr sent to the tiead CMLY on the following 
morning dong with the Issue Requisition. 

During the pnst f e ~  mtmths Issuc Rcqusitiuns D.K.Bs. iind the 
Issue Vouchcrs wen. not sent to the Head Quarters regularly Jue to which 
thc pasting work has fallen in mars. Furthermore, Issue Requisitions 
md issue vouchcrs of  one date were not smt together in as much as 
posting could not be carried in date-wise manner which is absolutdy necxs- . . * 4 .  . ,,c .. :n... I-%... -m- .vm;h,.,d Cnr A&. 



- 1 % ~  rcqutvt1e)n $6 hen rccwic..d tn I lt'dit Ofher' 111 IN. I C ~  L ' I ~  ~ r i  t j \  tfic 
K~;drclc\: clcrk. whtl \ r r l l  u~wt ' r rn  rhc. clmrnurri o t  the. \ert.rl ortfsr. ttom 
~ t i t ~ h  he \\dl pw h ~ \  Kdr~ics ~,ard\  ~nirncdr.itclv. .tt tlir \.lniv r111w cntcrtng 
ttir r.lte of thc Item. in rhc ccdun~ri prtt\ d c J  c l t ~  t tic 1\\11c 1cq111'11t1tv1. f rrvn 
the tnfrmnaritrn contdtnd In the tn~lcnt L ~ ~ i ~ l  pr tee ~ . t r ~ t  \ I I< I ' O \ ~ I I I K  
01' I \ \uc  Kcqulstttcm rr1I1 t ~ '  &rnc In tlluca-bl.~th lrih .\\ rcp,tr~l\ t\kuc 
r o u c h ~ r ~  ftrr Inter I)cprt tr.~n\lc-r ot \tort.\. lhc cwfrtc\ \rrll hc. ni,t~fc 
111 p r r~ r i  ink t(, lit\ttngut\h the tr,inctcr\ trtmi the: , t i t ~ - ~ l  ~on\urnprttw t t~urcs.  
I'IC of p c . n ~ ~ l  tor po\ring 01 L ~ r i l t ~  cr~riI\ I \  \trtctl\ protilhitc~l 

( y )  .5ccountcint s i l l  mark In thc column provtdcd, alloiat~c)n\ of 
stores, aliocaric,n\ c~f amount of \!ore\ 01.  Jiffrrcnr c;rrcplry for cntry 
on t he Ihi ly Stores .\ccount Sritrcmcnt, mil the h i l y  \t;ttemcnt of accounts 
for stores issurcj will k prepared f i r  each clifkrcnt c;~tcp)ry of wtorec in 
triplicate. 'I'hc original copy togcthcr with thc dupltcatc copies of the 
requisitions will bc. scnr to:Iccount\ Hranch. 'I'hc wcond cops with the 
originai requisition will bc kept on record date-wiw by the Accountunt 
in the Stores Branch. 

(z) As regards issue to Ikpots  from the Central Stores, the present 
procedure will continue trll the Kardex rccmrds arc up-to-clatc, and the Depots 
will send the ~s suc  vouchers tor rssucs made to othcr I)cporu the follow- 
mg day along with the iswe requisition.;. The  procedure for this p u r p s c  
will be, on receipt of the indent with orders to issue available item5 from 
the Stores Officer, the Store Keeper, will prepare ivsue voucher, and take 
out the required stores, simuitaneously making entry on thc bin card. 
And the issue vouchers will be sent along with issue requisitions and 
.rmt r) p Q.. -- .r - r. 11 -. . , - -  , 





'I 'hnc t w ~ j  <r.~wp wil: hc .irr.wG-,l 111 r t x  ~ ~ ~ ~ r n c r ~ i . t f  \i*iJ\icll~.i. ~rrcb- 
~ ~ C T I \ . C  ~ t ' f h c  m.Ac of \ ~ h i i l r  : r \\ ~I:!I r h  .ipplv bu t  thc 111.tk; ~\t'vc.t~i\:lc 
tt) whiL.h t!~c-y A W  r i r ~ d  will tx- IIIL!I, . .~~CJ r h -  c-,rr~i 111 1t1c ~ ~ I L ~ I I I I I  llrt\- 
VIJCJ. 'i'hl* I S  10 .~\.rv,i r l t l ~ > l ~ i ~ t i ~ ) i l  r-.lr,l\ .I\ 11 i x .  quite likclv t l l  11 i r ~  sc)nic. 
GW\. one. p r r  of <:.\I7. Injcctitm i'u111p 111 ii.1111~~ \vh i~ , f~  111, ,t [,cv1~11,1 
~ c h ~ i i c '  i c  i i lzi)  I~kclv 111 tw intr.r.ct~.tr~gi..\k~i~. nrth th.rt ( ~ t  : \ I ~ I ~ I I I .  -1't)c 
n1.1kr X L ~  thc. ~ T ~ ~ I J c I  1 - t ) ~  ivhik,!~ thc\c ~ ~ ~ I I ~ ~ N ~ I I . - I I ~ ~  % i n .  ~ . I I I I . I ~ ~ ~ L -  ~ 1 1 1  i~ lso  l>c 
i . 1 1  tin t hz ~. . lrd\  

2 ( ~ l - n c ~ r ~ ~ l  1 I c ~ l  tt)ct!\. ijx-~1.11 rrl.lil\lcrlrlllCC' 1(101\, rT1,ic I I I I I C <  ,11111 lrl,lrit\ 
u l l l  .tl\cl i~ kept 111 tlpliahc1lc.11 o r Jc r  1 tic \.trnc. lil\trLiitlotl\ I I I  rr-\pcit 
of ~ o r r c ~ t  r i o n ~ c ~ i ~ L i t u r c  .I\ \ I . I I V ~  111 tllc it1rvgo111,: p r .1  u11l ~ p p l v  t o  t l ~ t \  
#r\Pllj 

( ~ j  -1 he Kardcx ( k r b  \ r i l l  c h c d  up that the K,rrtlr.x rccord balan- 
CM brought fb rudrd  arc the cloung halmccs ln the old Ictlh.c.rj iind after 
vcntlwt~on ancf prcp,iraticm of d ~ \ c r c p a n c ~ e s  11\t\, ~f m v ,  r h t  I d g c r  balan- 
c a  WIU. have to be clowd m d  got d u d i t ~ d  ' l ' h ~ ~ ,  ~ 1 1 1  a1\0 axcrtdin 
t b z  stock balitncfi, A\ per annud \ t ( ~ ' k  t a k ~ n g ,  .ire cntcrctl on thc  lcdgcrs 
for those item, for w h ~ c h  ~nventory-~ontrol \ y w m  ha\ not bccn ~ntroduced. 
1)tfiucpanaa I~sts of these: item5 AIW, ~f an), will bc prepared 



(f) Regarding use of different coloured inks for the purpose in 
posting the Kardex cards, as already mentioned in the previous instruc- 
tions, the receipts will always be in red ink, issues to workshop, which are 
actual consumption, in black ink and inter depot transfers in green ink. 
At the end of every month, the actual consumption figures via, the issues 
in black ink will be totalled by the kardex clerks and will be entered in 
the consumption column of the indent and price card. Every time or 
card is completely filled and the balance has to be taken over to a new cald, 
the totals of the previous balance and the receipts will be taken and after 
substracting from this the total of the issues, a check will be made if the 
balance on the card agrees with the balance figure arrived. This will 
indicate if there have been any mistakes in the postings, which could be 
eliminated immediately. 

(g) A kardex index register will be maintained for the kardex cards 
with the following headings :- 

Serial No. of cards, group No., part No., nomenclature opening 
balance, date, initials of accountant, remarks. The accountant will initial 
the S.No. on every card and also the index register. When a card is 
completely filled in and the balance is being brought forward on a new 
card, the new card will bear the same S.No. and an oblique with the page 
No. i.c., in case the previous card bears the S. No. 187. the new card for 
the same item will bear S. No. 18712. Every new card that is prepared 
with the balance brought forward will be also initialed by the Accountant 
to ascertain that the correct closing balance of the previous card is brought 
forward. 

(h) A few pages at the end of the index register will be reserved for the 
following entries :- 

I .  List of new headings inserted. 
2 .  List of old headings removed. 

The columns for these two will be similar to the kardex index regis- 
ter. Whenever an old card is removed an entry in the remarks column of 
the card index register will be made giving the reason for its removal and 
also the details of the removed card will be enterd in list of old headings 
removed section of the cards index register. When inserting a new card 
the serial No. for the new card will be the same as that of the preceding 
card plus an alphabet. As for example if ?ew card is being inserted 
in between card No. 187 and 188, the new -ard will bear the S. No. 
187A and so forth. Every new card before befng inserted, the S. No. 
will be initialed by the Accountant both on the card and the register. 

(i) Unit of accounting for items of stores i.e. number, weight or 
measure will clearly be indicated on the card. 

(j) I t  is not possible to give the maximum and minimum figures for- 
stocking for certain items of stores as for example, pistons of various over- 
sizes as, if one years consumption of a certain oversize.. will not have the 
same consumption for the next year as the consumption of the next over- 
sizes will be heavier the next year. But for other quick moving items 
of parts and general consumable and expendable stores, it is possible to 
fix up the maximum and minimum figures. In the first instance, these 



figures will be inserted (imaginative) from experience, but i t  will be possible 
to be more accurate after the kardcx has been in use for one full year as the 
consumption figures for the past year will be available. The  Kardex 
Clerks will always keep a watch on the minimum and maximum figures 
and take a notc of the items whose stocks fall down to the minimum figure 
for the purpose of provision. Also at the end of every year, a list 
will be prepared and such item5 which have had no movement and other 
itcms, whose stocks are ;ibovc the m;iximum level in ordcr to arrange dis- 
posal. 

(k) In the case of Gcncral Stores and even spare parts, there are 
ccrt2in items of stores which are merchandizcd by certain category of traders, 
and could be had cheaper Srnm them than from the vehicle manufacturers. 
As for cxaniplc, Ball 8: Roller Rcarinp for all makcs of vehicles could be 
had at a chcapcr rate from the Hall 8: Roller bcarincs dealer than from the 
.4ut n ):>il.: m :inuSacturcrs. So i \  thc case with Hrake Linings, Fan Bolts 
and Rubber, Hoses etc. In thc cart of Gcner31 Stores, Hard ware and 
General Hard Tools. usuallv can he vbtained from Hard~vare hlcrchants. 
Although these categories of srcnrc.; should he grotlped up in one, headings 
of these itcms ndl  bc far apart from one another on the kardex due to 
arrangcmenr in a chrnnoli~ical or~ier.  

In order to facilitate preparation of quarterly or annual indents, for 
onc catcpory of store, it will bc necessary to have indentification marts 
for each category of stores on the cards. Different coloured plastic indica- 
tors will, therefore. bc insertcd in the cel'uloid ends of cards holders 
difirent categories of these stores in ordcr that when preparing an indent 
for a particular category ot'the stores, the cards bearing one particular 
colour could be seen and the indent prepared. 

V I .  STORAGE 

(a) Parts and Accessories will be stored in Sins of appropriate 
sizes taking into consideration that quick nio\.in~ items are always kept 
in the Iokvcr pan of- the Din and slon. moving items in the upper part of 
racks. Whcn binning items, the approximate. size of the bin required 
for the cntire stock ~vill bc taken into consideration. In all cases, storing 
of one item in nvo bins should bc absolutely avoided. If larger stocks 
arrive, the location should imr.cdiatcly be changed. This change should 
be recorded on the Ioca t i sw .rds and intimatcd to the kardex section so 
that the change may be aim rrccor~lcti on the Kardex cards, every item 
of store will ha\,c the bin card in its bin and a face label nailed in front 
of the bin and location card. n,hich n.ill be arranged in chronoligical order 
in boxes so that whencver un item is required thc location card should be 
referred and its location determined. 

(b) Prcsrrvarzntl. Ever! prrcaut~on will be taken for preser- 
vation of various typcs stnrcs \vhich require constant attention of the Store- 
Keeper. All stores cxposed to the danger of rust will be coated with anti- 
corrosive paint. Dclicxtc instruments like Micrometers, Vernier Callipers 
etc. will hc coated with Lanolin and wrapped up in oil paper. Ball & 
Roller Bearings will ulways bc greased and wrapped up  in oil paper and 
kept in their sealed cottons. Ball& Roller Rearings should not be without 
wrappings and their boxes. Criinkshait journals should be well grcused 
and w r q p e d  in oil papcr and in cas: the journals are dot well supported 
while kept in a lying condition, thcy should be kept in a verticle position. 



Constant watch should be kept on batteries requiring booster charge. 
Injection Pwnp parts of precision specially nozzels etc. should be kept 
well preserved from dust atmosphere and the packages containing these 
should never be opened out till the time they are actually required for 
use. 

(c) SECURITY. 

Admittance to stores should be strictly adhered to officers only in 
the presence of Stores Staff. For other staff, it is not necessary to 
enter the stores, as long as the stores staff is capable of correctly interpre- 
ting the requirement of the workshop as mentioned in the requisition. All 
the stores staff will be searched whenever they leave the store room. Ex- 
cept the essential items required by the stores staff for their personal 
use no other article will be taken by them inside the store and if any such 
item is taken it will be shown to the Store Keeper and the watch man, before 
it is taken and removed out. This should not be taken as an insult by the 
staff as it is a precaution and protection to them from being suspected for 
pilferage. All attractive and expensive items as plataniwn points, Ball 
Bearings, speark Plugs, stores of small size but of high value should be 
kept under lock and key and issue and receipt of such item should be con- 
trolled by the Store Keeper himself. Till such time, locking arrangement 
is made, store keepers will make a constant check of these items to see 
that stocks are intact. 

(d) Fire. Smoking in the stores should be strictly prohibited 
and a board to this effect will be displayed prominently in the stores. 
Stocks of empty packing cases, by the side of stores wall should always 
be avoided in order to avoid a fire. Inflammable items should be seg- 
regated in separate room in order to avoid danger of fire to other stores 

(e) Whenever a bin card is closed and the balance has to be brought 
forward to a new card, the totals of the opening balance and the re- 
ceipt will be taken, from which the totals of the issues will be deducted 
and checked with the last balance on the card. In case these two figures 
donot tally, a check will be made for incorrect entries and adjusted im- 
mediately. Also the balance in the bin will be checked. Items of stock 
as on charge will never be used for stores use unless they are written 
off the charge by a proper requisition and brought on the dead stock 
register. The Officer Incharge of the depot or Central Workshop will 
carry out a daily stock check of a few items using the form, specimen 
of which is attached for the purpose. Columns I to 7, will be filled by 
the stock taking officer, and the forms will be forw~rded to the Head 
Oflice for further necessary action. The number of items to be checked 
per day will be based on the total number of items that exist in the 
store so as to complete the stock check of all items during the year. The 
stores will have double locks, keys for one will be with the officer of the 
depot or the workshop and one with the Store Keeper. All the issues 
ftam stores will be over the counter and the counter gate will always be 
locked from the inside. This instruction will be strictly adhered to. 

For Inter Depot Transfer of stores, a Gate Pass will be prepared 
by the Store Keeper of the Issuing Store, giving the Issue Voucher 
number and the indent number against which the stores are issued. 
This Gate Pass will be approved by the T.S. or W.M. whomsoever is 
mwxned. The approving officer will sometime have a surprise check 

I 



of the stores at the gate to see that they are in accordance with the Issue 
Voucher and not in excess. The Watchman will have the right to 
examine the stores and ascertain if the stores are according to the Issue 
Voucher and the Gate Pass. All these gate passes will be collected by the 
Watchman and sent to the Accounts Officer by name on the following 
morning. 

VZZ. DISPOSAL OF UNSERVICEABLE STOCKS 

(a) At the end of every quarter Kardex clerks will prepare a list 
of Kardex balances of unserviceable and repairable stocks, which will be 
sent to the Store Keeper, who will sort out unserviceable stock in accordance 
with the list. Usually these stocks are sent to Retrieving or Recovery 
Section for recovery of whatever serviceable items that can be recovered 
from the minor assemblies which are returned to stores, but till such time we 
have a Recovery Section, the unserviceable stores will be inspected by 
a Committee appointed by the General Manager who will declare the said 
stores in the following categories :- 

I. Stores repairable. 
2. Stores from which serviceable items could be recovered. 
3. Stores condemned, and beyond repairs. 

Condemned Stores will be stamped with a mark of condemnation 
in order to avoid them being used for drawing new items and will 
be transferred to a yard for purpose of auction, as is done at present 
at Coronation Depot. 

(b) The stores falling in category I will be repaired in the workshop 
and returned to stores to be taken on charge as pan worn. 

(c) The stores falling in category 2, the recoverable items will be 
removed and returned to stores and the unserviceable will be sent by the 
Store Keeper to the auction yard. 

(d) Committee's report of condemned stores will be sent to stores 
branch, who will write off unserviceable items from the cards by pre- 
paration of issue voucher, which will be sent to the stores for writing 
off those items from their charge and forwarding to the condemnation 
yard. 

(e) In the case of tyres being an expensive item at the time of 
replacement the old tyre will be thoroughly examined before replacement 
and if repairable or retreadable, will be declared as such and repaired 
or retreaded and sent to stores. In the case of tyre found defective 
in manufacture it will be returned to firm for replacement. In the event 
of the old tyre being found damaged due to negligence, steps will be taken 
to locate responsibility. If worn out before giving the expected life 
through mechanical defects on the vehicle, steps will be taken to rectifj. 
the defects on the vehicle. 

(f) At the end of the quarter when the committee examines the 
unserviceable stores, tyres will again be re-examined, and if found absolu- 
tely unserviceable the word condemned will be branded by the side of the 
Serial number. A list of the serial number of the unserviceable tyres 
with the sizes and make will be prlpared to check up with the Issue Rcquisi- 
tion, that only those tyres that were returned to stores have been con- 
Qmncd. 



VIZI-GENERAL. 

(a) Parts Catalogues maintaind in the Stores Branch and the stores 
will be kept up to date by amending the part Nos. from the part change 
notices that are received from timc to time. All stock records namely 
the stock card, bin card, face labels, location cards, will also be amen- 
ded according to these change notices. Similar action should also be taken 
in respect of part prices lists so that price lists arc up to date. Price 
lists will be kept by the accounting section, supplies section of the 
Stores Branch. 

(b) Stores Office and the Stores will co-operate In furnishing in- 
formation regarlng inter-changeability of parts for preparing of blaster 
Cross Index z.e., ( c g . )  Ball and Roller I3eanngs \rhlch are used in various 
vehicles althought their part nurnhcrs according to thc Catalogues may 
be different, the parts may be identical. A watch will be kept by thc 
Store Keeper and in particular by Stores lnspcctor, who will furnish the 
information to the Stores Office, in order to record cross-reference on 
the respective cards and preparc a Mastcr (koss Index. 

Gencral Manag cr 
P.S. 

While the above procedure has been put into practice, any practical 
d&iculty experienced or arncndmcnt or addition that may be foun I 
necessary may please be brought to the noticc of the Stores Officer, s . ,  
that the procedure could be finaliscd, aftcr it has been in practice for 
about 3 months from 1st January, 1954. 





APPENDIX VIII 

Summary of the main conclusions/recommendations of the Fifth Repmr 
of the Public Accounts Committee (Second Lok Sabha) on the Accountsof 
the Delhi Road Transport Authority for the year 1954-55 and Audit Report 
thereon. 
- - - - .- -- - - --- - -- - - - -- - - - - - - - - .  . - 

S. No. Para No. Ministry con- Conclusions/Recornmendations 
cerned 

I 3 All Ministries 
(Introduction) 

2 4 Transport and 
(Introduction) Communications 

D.R.T.A. 

3 4 Do. 

(Introduction) Home Affairs 

No information has been re- 
ceived by the Committee about 
the progress made regarding 
reconciliation of stores ba- 
lances which have remained 
unreconciled for the last five 
years. The manner in which 
recommendations of the Com- 
mittee have been attended to 
by the Authoriry and the Min- 
istry have compelled the Com- 
mittee to draw the special 
attention of Parliament to this 
very important question. 

Late submission of the statements 
showing action taken proposed 
to be taken by the Govern- 
ment on the 20th Report of 
the Committee, have prevented 
their consideration by the Com- 
mittee. They, therefore, re- 
serve their comments on 
the merits or otherwise of 
the various issues raised 
therein. 

The D.R.T.A. has now been 
transferred to the control of 
the newly-formed Delhi Muni- 
cipal Corporation. The Com- 
mittee trust that this transfer 
will not in any way affect 
the implementation by the 



Authorities concerned in the 
new set up of the recommenda- 
tions made by the Commit- 
tee. 

4 5 All Ministries The Committee do not appre- 
(Introduction) ciate why the M i n i s q  should 

have forwarded such infor- 
mation to them about the accu- 
racy of which they themselves 
were in doubt. 

The Committee need hardly em- 
phasize that it is essential for 
the Ministries to furnish to 
the Committee, complete and 
correct information duly vetted 
by Audit as otherwise the 
Committee would be handi- 
capped in coming to correct 
conclusions. The Committee 
would like the hiinistries to 
exercise special care while for- 
warding notes to them. 

6 All M ~ n ~ s t r ~ e s  The  observat~ons of the D.R.T.A 
GIntroduct~on) on the Audit Report were 

printed along wlth the D.R.T.A. 
Accounts and laid on the 
Table of the House. This is 
highly objectionable and con- 
trary to all conventions. Ex- 
planations and observations on 
the Audit Report by the Exe- 
cutive should always be sub- 
mitted to the Public Accounts 
Committee in the first ins- 
tance. It is hoped that in 
future this practice will not 
recur. The Committee sug- 
gest that a senior officer in 
each Ministry should be assig- 
ned the task of dealing with 
the presentation to Parliament 
of such .4ccounts, Reports and 
other papers in pursuance of 
prodsions contained in the 
Act passed by Parliament. 

- - - - I - -  -- ---- ---- -- _ _ .  _ _ _  __ - 



6 i Ministry of 'Tr. & Corn. In the opinion of the:Committec 
- :I p ~ ~ b l i c  under tak~n,~  likc the 

D.R.T.A. D.R.T.A. should cndcavour to 
maintain greater efficiency at 
lesser costs and not the oppo- 
site. They would. thcrcforc, 
imprcss upon the authority 
the drqirability of effecting 
improvements in this regard 
so that the operational charges 
arc kept to the minimum level 
compatible \vith the efficicnt 
running of the scrviccs. 

4 10 h4inistry of 'l'r. The  C:ommittce strongly deprc- 
Clr Corn. catc thc cornplaccncy shown 
A L - - - - - by the D.R.T.A.  authorities in 
D.R.T.A. the matter of accounting of 

stores amounting to lakhs of 
rupees. T h e  Committee agree 
with the Ministry that the ex- 
planation given by the General 
Manager is altogether un- 
acceptable and trust that thc 
Ministry would take appro- 
priate measures immediately 
to sct matters right. 



1 2 3 
-------_Y--- 

9 12 Ministry of 
Tr. & Com. 
_-4-- 

D.K.T.A. 

Do. 

Do. 

- -- 

The position as now stated by the 
representative of the Ministry 
t i  in conflic: with statements 
made in the past. Over opti- 
mistic statements of this nature 
do not enhance the reputation 
of an undertaking, especially 
as it is in the public sector. 

The Committee trust that with 
the old model of buses taken 
off the road on completing 
their normal life and with the 
new technique of stocking spare 
parts for the new models 
since introduced, the percen- 
tage of 'sick' vehicles would 
go down considerably and the 
maximum number of vehicles 
will be put on the road. 

There should always be stand 
by buses available for eventua- 
lities which should not be met 
by curtailing any scheduled 
service for the time being 
to the detriment of the public 
travelling by that route. 

The value of a well-designed 
employee training programme 
has long been recognised. Se- 
mi-trained workers and those 
who depend on the trial and 
error method slow up produc- 
tion and increase accidents, 
spoilage, and costs. It is, there- 
fore, essential that workers 
should be taught not only 
what to do but how, w i m  
and why to do it. 

New nnd more effective train- 
ing techniques, job breakdowns 
and changes in processing meth- 
ods should be introduced in 
the workshops and the school 
run by the D.T.S. New 
employees should be trained 
in the school or the work- 
shops. Old employees should 
be sent there for peridictll 
refresher course. 



1 3 20 Ministry of Tr .  & An early decision should be 
Com. taken on this matter of insur- 

------ ance of assets of thc D.K.T.A. 
D.R.T.A. The  Committee should 

also be informed of the prac- 
tice followed in this behalf 
by other nationalised Trans- 
port Agencies in the States. 

DO. The  Committee regret to note 
that it had hcen found im- 
possible t'or the D.T.S. to 
secure the agreement of the 
workers to any de-liberalisa- 
tion of the holiday and other 
concessions enjoyed by them 
In the past which are on the 
high side as comparcd to those 
p e n  by other statc transport 
undertakings. 'They wish that 
this question should be settled 
a5 early as possible. 

Do. Either the cashiers o t  rhc D.R.'l'. A. 
from whom no sccurity dc- 
posit has bcen takcn should be 
transferred ro some other jobs, 
if possible, or adequate steps 
should be taken by thcD.1i.T.A. 
to ensure the safiguarding of 
rhc financial interests of thc 
D.K.T.A. in case the existing 
fidelity insurance is not consi- 
dered adequate t o  safeguard 
the interest of thc Authorit! 
wainst defalcation or fraud. 

Do. Suitable steps for the rationali- 
sation of other routes should 
be taken by the D.K.T.A. 
as early as possible. 

Do. 'rhere is a grcat disparity in the 
amount spent for providing 
medical facilities a$ well as in 
the facilities available to.  the 
two sections of the staff em- 
ployed by the D.R.T.A. via. 



- 
(i) Bus Division and (ii) Tram 
ways Division. Thc  C,,mmit- 
tee recommend that there 
should bc uniformity in the 
amenities provided for the staff 
working in either Division and 
for this purpose it is necessary 
that the Medical Attendance 
1tuleh should bc framed with- 
out an!- further delay and 
brouphr into force so as to  
a v i d  any anomaly in service 
conditions and facilitics. 

; & 27 Min. of' 'I'r. <% Lorn. The advcrtisemcnt expert with 
- - .- - - - -- ... thc Authority, if any. and the 
l).R.*I..r\ Directorate 01' Xtl\.~rtiwment 

and Visual l 'ublic~~y of the 
Govei-nn~cnt of Ir.dia should 
hc consulted in the matter 
of proper planning of publicity 
and advertisements in a scienti- 
fic manner. a ~ d  tk.c rates char- 
god by the D.R.T.A. should be 
made more attractive as the 
1).1'.S. should ilot deprivc itself 

kr!' its rcvcilue merely hccausc 
01' alleged high tariff. 

*l'hc question 01' fixation d the 
capital ut' the .Authorit): which 
has  bee:^ pending ever since 
t l ~ c  constitution of the .\utho- 
rity in 1950, should be settled 
before the assets are physically 
taken over by thc De1l:i .\Iuni- 
cipal ( :or yoratio>. 




